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COUNCIL OF STATE.
Friday, the 23rd March, 1923,

The Council assembled at Metcalfe House at Eleven of the Clock. The
Honourable the President was in the Chair.

MESSAGES FROM THE LEGISLATIVE ASSEMBLY.
The SECRETARY o f  t h e  COUNCIL: There are Messages, Sir.
The H o n o u r a b l e  t h e  PRESIDENT: Let them be read.
The SECRETARY o f  t h e  COUNCIL : “  Sir, I am directed to inform you

that the Legislative Aaaembly have, at their rfieeiing of the 21st March 
1923, agreed without any amendments to the Malkharoda and Gaontia 
Villages Laws Bill which was passed by the CouHcil of State on the 15th
March, 1923. ‘

**Sir, in accordance with Rule 36 (1) of the Indian Legislative Rules,
I am directed to inform you that the amendments made by the Council of
State in the following Bills were taken into consideration by the Legisla­
tive Assembly at their meeting on the 21st March, 1923, and that the
Assembly have agreed to the amendments: —

(1) A Bill to consolidate and amend the law in British India relat­
ing to Official Secrets.

(2) A Bill to give effect io certain Articles of the International Con­
vention for the Supjjression of the Traffic in Women and
Children.*^

“  Sir, I am directed to inform you that the further amendments which 
were made by the Council of State in the Bill further to amend the Code
of Criminal Procedure, 1898, and the Court-fces Act, 1870, were taken 
into consideration by the Legislative Assembly at their meeting of the
21st March, 1923, and that the Legislative Assembly have agreed to the
amendments.**

** Sir, I am directed to inform you that the Bill to consolidate certain 
enactments relating to Merchant Shipping, which was passed by the
Council of. State at their meetinq on the 16th March, 1922, was passed by
the Legislative Assembly at their meeting on the 21st March, 1923, with 
the amendments indicated in the attached statement. The Legislative
Assembly request the concurrence of the Council of State w  the amend­
ments.** •

 ̂ BILLS LAID ON THE TABLE. ^
The SECRETARY o f  t t t r  COUNCIL: Sir, in accordance with Rule 25

of the Indian Legislative Ru ês I lay on the table copies of the following
Bills which were nassed bv thp Lepfislative Assembly at its meetings held
on the 21st and 22nd March, 1923:— ^

(1) A Bill for the removal of doubts reerardinp the right of women
to be enrolled and practise as legal jjractitioners; . ^

( 1347 ) ‘ A



[Secretary of the Coimci].] '
(2) A Bill to make provision for the better management of waqf

• property and for ensuring the keeping and publication of
proper accounts in respect of such properties;

(3) A Bill ftfrther to amend the Special Marriage Act, 1872;
4knd in accordance with Buie 33 of the Indian Legislative Buies, 1 lay on 
the table a copy of the Bill to consolidate certain enactments relating to 
Merchant Shipping, which was passed by the Legislative Assembly at its 
meeting held oU the 21st March, 1923.

184S  \  corNciL or s t a t e .  [2 3 rd M arch  1928.

THE INDIAN FINANCE BILL.
The H on ou rab le  Mr. E. M, COOK (Finance Secretary): Sir, I.beg 

to move:
That the Bill to fix the duty on salt manufactured in, or imported by land into, 

certain P&rts of British India, to vary the duty leviable on certain article! under tlM 
Indian Tariff Act, 1894, to fix maximum rates of postage under the Indian Post Office 
Act, 1898, to amend the Indian Paper Currency Act, 1923, and to fix rates of in oom *- 
tax, as passed by the Legislative Assembly, be taken into consideration.’*
The Council will remember, from what I said here on March the 1st, that 
the deficit in our revenues for the coming year, as then estimated, amounted 
to some Bs. 426 lakhs and that the central problem of the Budget was to 
find means, not only for covering that deficit, but also to give some assur­
ance that the Central Government would, at a reasonably early date, be 
able to discharge certain other liabilities which I mentioned. Now, Sir, 
M  the result of the voting on the Demands for Grants in the Assembly, 
that deficit has been reduced to approximately Bs. 369 lakhs. But the main 
problem has not thereby been materially affected, and in the Bill which 
we have before us this morning as passed by the Legislative Assembly, 
that problem still remains unsolved. It is to provide a solu­
tion that I have tabled a certain amendment which will 
•come up for discussion later this morning. I do not propose, Sir, on 
this motion to enter into the merits or demerits of that particular solution, 
namely, the enhancement of the salt duty. I think it will be more con­
venient and at the same time probably more in order if on this motion I 
confine myself to a few general observations on the nature of that problem 
as it presents itself to Government. I submit, Sir, that it is vitally neces­
sary to have a clear idea as to what that problem really is. During the 
last few weeks there have been floating about certain ideas born, I think, 
of a very natural desire to avoid taxation which falls, however, lightly on 
the whole of the population, on the rich and the poor alike, but, neverthe­
less, ideas with which this Council would do well to get to* closer grips. 
First of all, we have had the idea put fomard that the Government have 
exaggerated the gravity of the financial situation. We have been invited 
to have a better sense of propprtion and to think of the enormous deficits 
of the parfii few years—deficits of 20 to 30 crores—we have been reminded 
that those deficits, though no doubt serious and a cause tor anxiety, have 

‘ "nevertheless somehow been met without, so far as can be seen, any gfeat 
catastrophe befalling. Why, then, we are asked, all this pother, why 
make all this heavy weather, about a comparatively small deficit of under 
4 crores? Let us rather congratulate ourselves that our revenue and 

^expenditure, after the efforts of the past three years, have come so close 
togetlver. Surely, after the enormous gaps of the past five years, another 
comparatively small deficit cannot do the country very much harm. And 
Above all, some of our friends ask us, why in the name of political wisdom
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w e  exta-aordinary means to impose on *ihe country taxation in form to 
which, rightly or wrongly, popular sentiment is, it is said, so much opposed.

Then, again, concurrently with that idea, and sometim*es combined 
with it, there is another whi^ challenges the very es^tence of this deficit 
or contends that at the worst it is only temporary, what about the deuB 
ex machina that recently emerged, offering you 19J crores of rare and 
refreshing retrenchment, of which you have so far only taken advantage
in your budget of between 9 and 10 crores? What are you going to do
with the remaining 9 crores? And then we are reminded sometimes what 
about our revenues. Are our railways never going to give a reasonable 
return on the capital invested in them? Are our Post and Telegraphi
never going to show a profit? Is the trade of the country always gomg
to be so stagnant as in the last year or two? Why make such a fetish of 
balancing your budget within this arbitrarily chosen period of 12 months 
ending on the 31st March 1924? Why not take your courage in both 
hands and let your budget balance itself, which probably it will do, if not 
this year, then perhaps next year, or the year after, without causing all 
the strain and stress of risking a deadlock with the Legislature?

Finally, we sometimes hear the iJea, rather more intangible, but per­
haps on the surface all the more plausible, that, assuming that the deficit 
must at all costs be covered, then surely it is not beyond the ingenuity 
of Government's financial advisers to devise some means, some adjust­
ments, or even supposing that taxation is inevitble, some alternative 
measures, which are likely to meet with less opposition in the Legisla­
ture. Conservative finance, those friends of ours tell us, is all very 
well, but it is carrying financial purism too far to stir up opposition to 
the extent to which you will by the measures  ̂you propose.

Sir, if there are any Honourable Members here who are affected or dis­
turbed by reflections such as these, I would ask them to remember that the 
Grovermnent of this country, if I may say so without impertinence, is not 
run by financial pedants and that a Government which, as its record for 
the past three years shows, has strained itself so much to make the 
reforms a success, ought at least to get the credit for having explored 
and re-explored every possible alternative and that such a Government 
is not likely, wthout grave and sufficient cause, to persevere with 
measures, which can possibly be avoided, to which at least one branch 
of the Legislature is opposed.

And can any dispassionate observer contend that the financial position 
of this country and of its various Governments is such as to justify those 
ijomfortable and reassuring views? I would ask the Council just to con­
sider one or two aspects of our present financial position.

First of all, there is the growth of our national indebtedness. I have 
heard it hinted that we have been overstressine: this question of credit and 
that we should remember that in a county like India there i  ̂always the 
danger of trying to aim too higfh. It is very difficult to aim too hicrh when 
a country's credit is concerned. We must always remember that 
deterioration, any marked deterioration, in a country's credit must in- 
evitablv work its wav down, and affects the actual sprinpfs of the county s 
life. What are the facts? The Council, I think, knows that since i m ,  
leaving aside productive debt incurred on railways, ime:ation and Ro^f^h, 
our unproductive debt has crown bv no less than 226 crores. 
ourahle Mr. Lnlnhhai Samaldna: bv or
beginning of the War it was nil. CThe HonourabU Mr, Lalubhat Samaldas:

A 2
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[Mr. M. Cook.J 
“ Then grown to. It comes to that.") We know perfectly well that 
our creditors, especially abroad, have been watching with some anxiety 
this growth of our unproductive debt and more particularly, that portion 
of it which represents the over-spending of the last five years. Here in 
India too we know that the business community has similarly taken 
alarm. It will bo recollected that last summer a deputation of business 
men, both European and Indian, waited upon His Excellency the Viceroy 
in order to impress upon Government the absolute necessity of bringing 
these continued deficits to an end. Now, Sii, the really important thing 
.about this growth of our indebtedness is that we have next to no sinking 
fund for it. We have not been able to provide for its amortisation. It is 
often said that posterity has done nothing for us, therefore, why.should 
wê  do anything for posterity ? I ask the Council what injury has pos­
terity done to us that we should saddle it with this heavy load of interest 
charges and this very great responsibility for repaying that debt when it 
matures. It must be remembered that a hundred crores of that unpro­
ductive debt represent the deficits of the past 5 years and that thereby 
we have added a burden of between 6 and 7 crores, in interest charges 
alone, to posterity. I ask the Council, is it mere financial pedantry if we 
say that this must come to an end, and that cojnmon prudence demands 
that we must use all means in our power to see that the gap 
which now exists is covered properly, not by mere shifts and expedients, 
but properly covered, in order that the country may have confidence that 
its solvency is reasonably assured ?

It is not as if there is anything in the future outlook which 
would justify us in assuming that our budget will balance itself without 
the provision of e^tra resources. Can any businessman say that there 
is anything in the outlook of trade which justifies in the near future any 
substantial increase in our ordinary Customs and income-tax revenue? 
On the contrary, Su’, as an eminent businessman said elsewhere the other 
day, we must now face the fact that we have reached for the time being 
something like normality. It may be a generation or more before our 
European customers can buy from us on the scale they used to; and, as 
for our internal trade, can it bo said that our present revenue, after the 
two bumper harvests we have had, is going to expand sufficiently in th© 
near future to obtain equilibrium in our finances.

Then, Sir, it has been said, what about our expenditure and the pos­
sibilities of further retrenchment? What are the facts about that? Out 
of the 19  ̂ crores of total retrenchment recommended by Lord Inchcape's 
Committee as being the amount, if their reductions were accepted, by 
which we might ultimately reduce our expenditure, the budget for next 
year, as now revised, takes credit for over 13 crores. But abgut 2} crores 
represents reductions in stocks, that is to say, a non-recurring saving. 
What does that give us? That gives us a margin of only 8 crores. If 
qyery single recommendation of the Inchcape Committee is carried into 
the fullest possible effect, and if all their estimates of savings prove accu- 

"^rate, that is tne only margin for any further saving which possibly in the 
ultimate future we might hope to achieve. I shall sugsjest to the Council 
that that narrow margin is already fully hypothecated. I am not even 
sure that the full 8 crores exists, for there are some retrenchments pro­
posed, more particularly in railways and the prosramme of railway expen­
diture  ̂ which I do not think were intended by the Committee to be abso- 
hitely pertnanent. -

ISSO oouKoiL OF 8TATB. [23rd March 1923.



Finally 1 come to what I suggest is perhaps the most important faot 
with which we have to de^ to-day. I have so fat looked at tibis matter 
mainly from the point of view of balancing the budget of the Cantral Gov- 
-emment for next year. I would invite Honourable Members to turn
for a moment to the ppsition in tlie country as a ̂ hole. Among the
items of the Central Government's revenues there is a figure of crores
wbich represents the contributions payable to us by the provinces, con­
tributions which not only the Government of India are pledged to remit 
at as early a date as possible but the remission of which has been pressed 
upon Government time after time by both Chambers of the Legislature. 
Now what is the condition of the provinces? The provincial budgets for
1922-23 showed in the aggregate deficits amounting to 4  ̂ crores. Their 
budgets next year, even after considerable retrenchment and a substantial 
amount of provincial taxation, show, on the latest information available 
to us, deficits aggregating over 4 crores. What is ttfe position in almost 
€very province? All those political leaders who took office as Ministers 
in the Provincial Governments, pledged to work the reforms, have, I 
think it is no exaggeration to say, found their position one of extreme diffi­
culty. They took office in high hopes and with a determination to prove 
to their supporters that in the departments entrusted to their administra­
tion, departments \yhich so closely touch the nation's progress, represen­
tatives of the people would prove their fitness for actual Government. 
They took office, I say, with high hopes, but nevertheless in many pro­
vinces in the face of much obloquy from their opponents and from the 
enemies of the reforms. What is the position now? There must be many 
Honourable Members here who have heard it themselves. Government 
have had first-hand information from three different provinces, from which 
the Ministers have come to the headquarters of the Central Government 
with the tale of their difficulties. And there is scarcely one Provincial 
Government which has not again and again written fb us emphasising the 
hampering effect upon the development and success of the reforms of the 
financial stringency in the provinces. They*are in most provinces feeling 
severely the reaction of this stringency upon the political situation. Mr. 
President, this is not a mere debating point, still less is it a bait* to induce 
iine Indian Legislature to accept Government's proposals. Those Honour­
able Members who are in touch with the pplitical life of their provinces 
will not fail to support me when I say that Ihis state of affairs is, day by 
day, handicapping the progress of the reforms in the provinces and pro­
ducing an atmosphere of friction and irritation.

It is clear then what the choice is before us. On the one hand, we 
can leave this deficit alone; we can say that we do not like the taste of 
the medicine, Take it away/' We can say, “  Let things rip, let us see 
what happens.” Well, Sir, we may be fairly sure what will happen. 
We shall get the same sort of thing year after y A r : deficits,
deficits, deficits, no certainty and na real assurance that this 
is coming to an end. We shall I think see our cre(Kt abroad
steadily deteriorating; and I venture to think we shall see 
that the opponents of the reforms, both here and at H o m ^  
though at opposite poles of thought will hasten to say that their propios- 
tioations have proved true. On the other hand. Sir, I submit that if we 
take our courage in our hands, we have a reasonable assurance that our 
financial barque is nearly, or will be soon, in harbour. We will ha^ a 
reasonable assurance that this pall which has hitherto been hanging over 
India’s young Parliaments will at last bo dissipated. Many Honourable
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Members may have doubts about this question; doubts whioh perhapa 
carry them back to the old days of the Congress, when it was really a 
National Congress, and when this particular question was one of the minor 
battle-cries. Sir, I Suggest that the battle-cry of one generation is not 
necetearily the battle-cry of the next. If any Honourable Members have 
doubts, I would ask them seriously to consider whether this is not one of 
those cases in which

“ Our doubts are traitors
And mako us lose the good we oft might win, -
By fearing to attempt.*'

The Honourable Mr. LALUBHAl -SAMALDAB (Bombay: Non-
Muhammadan): Sir, the Bill comes to us with a recommendation by His- 
EzcellencSy the Viceroy, and therefore will have to be considered very 
carefully and respectfully. And yet we would not be true to ourselves 
nor true to our coimtry if we did not give full expression to what we feel 
on this subject. My Honourable friend, Mr. Cook, has laid very great 
stress on the necessity of balancing the Budget. He told us that it might 
be said that we should not make a fetish of the necessity of balancing the 
Budget. Well, I am one of those who had agreed in the beginning that 
it is necessary as far as possible to have the Budget balanced; but a time 
comes in the life and history of a nation or the history of Legislatures when 
a fetish like that has to be brushed aside. Here I want to draw the atten­
tion of the Coun^l to one matter. My Honourable friend Mr. Cook said
that if you do not balance the Budget, your credit in the country as well
as in the world will suffer. May I ask him to look to the results of the 
past two years’ borrowings. In 1921, when our credit was not quite 
good, we could not raj ê a loan in England, the sterling loan, at less than 
7 per cent. Last year, with a far larger uncovered deficit, we were able 
to raise our sterling loan at six per cent. This shows credit
of the countr}  ̂ had not suffered in spite of the larger un-
eovered deficit. It is not merely on account of the deficit 
that the credit of a country goes down. There are other 
factors. Sir, and if those factors are good, merely an uncovered 
deficit of 4 crores will not materially injure the credit of this country. I 
hope the Honourable Members here, and the Honourable Finance Member 
and the Honourable Finance Secretary especially, are keeping their eyea 
on the rise in the Government paper almost every day. Is that a sign, 
Sir, that the credit of the country is suffering? The Honourable the 
Finance Secretary referred pointedly to the accumulated deficit of 100 
crores in the five years. I want to make it quite clear. Sir, that for that 
deficit of 100 crores, the Legislature were not responsible. It was the 
Government 6f India that was mainly responsible. If the Legislature for 
the last two years were responsible, in any sense they were responsible 
merely because, in order to help the Government to carry on, they were 
prepared to allow them to keep the expenditure at the high figure at which 

*^e Finance Department put it before us, and it is not fair to us for the 
Finance Secretary now to turn round and hold us responsible for the 
deficit of 100 crores durine: the past five years. If any body is responsible, 
it is the Finance Department of the Government of India that is respon- 
sible,̂ - and it is not up to them to charge us with having allowed a deficit 
of 100̂  crores to grow.

The H o n o u r a b l e  Mr. E. M. COOK: I made no such charge.

\ (
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The H o n o u ra b le  M r . LALUBHAI* SAMALDAS : I am very fflad, 
8ir, that the Honourable Finance Secretary says that he did not make a 
charge. I am sorry if I understood him to do so» but the fueling in the 
minds of myself and of my brethren on this side was that as the 100 
orores deficit was thrown at our face» the implicatioi  ̂was that we were 
held responsible for that deficit. If I satisfy the House that the deficits 
of the past five years have not affected our credit— îf the facts are as 1 
have put them and I daresay neither the Honourable Finance Member 
nor the Honourable Finance Secretary can challenge those facts—then it 
shows that the credit of a country does not automatically go down because 
the Budget is a deficit Budget and the deficit is not covered. Theoreti­
cally, it is all light to say so, but there are other practical factors which 
I am quite sure the Honourable the Finance Member and the Honourable 
the Finance Secretary will take into consideration; and if they are satisfied 
that the credit of the countpr is not likely to suffer by the uncovered deficit 
of 369 lakhs, I hope they will not press this measure before this House. The 
Finance Secretary said that the Government have taken all possible steps 
for, and explored all possible methods of retrenchment. It may be so,

' Sir, and we must accept that statement, and yet, when the Assembly in 
their wisdom cut off more than one crore and 14 lakhs of rupees, it was 
presumably the Finance Department that recommended to His Excellency» 
the Governor General to restore it. The retrenchment of 1 crore and 
14 lakhs was suggested, but that amount has now been restored by His 
Excellency the Governor General.

The H on ou rab lb  S ir  HALGOLM HAILEY (Home Member): It wa»
not retrenchment; it was transferred to capital.

The H o n o u r a b l e  M r . LALUBHAI SAMALDAS: The Honourable 
the Home Member says that it was transferred to capital. This raises a
very large question,  ̂Sir. 1 hope I will not be out of order if I refer to that
question again. Years back when the Government of India purchased 
railways, what did they do? They paid part of the purchase price in cash 
and they agreed to pay the remaining amount by way of annuities. At that 
time in the beginning as annuities were small amounts, the Government 
of India possibly then thought that they could easily pay them out of the 
revalu es. Through some misunderstanding', I believe, of the correct 
accounting, it was put down that the annuities were to be paid out of 
revenues and that system holds good now. I ask any Member who knowa 
about accounting, auditing and finance to tell me if this is the correct 
method. But it is not only that. Sir. A dilficulty may arise when we 
pay off all our annuities. How will the railways then stand in our books?* 
They will stand at the cash price that we paid for them. It may be that 
a new Finance Member years hence not knowing all the facts may be 
cajoled by a new compaiiy-promoter to give the railways, to him at a 
profit of a himdred per cent. The Finance Member may think that he 
will be making a very good bargain, and*yet the company-p^pmoter will
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ought to have been done long ago and it ought to be done as soon as the 
mistake is found out. Even if it is not done now, I hope that before next 
year, somebody will move a Eesolution on the subject in the Council. If 
nobodv is going to do it, I will move a Resolution to have the whole of 
bur svstem of accounting altered and annuities charged to Capital 'as it 
ought̂ t̂o be done. Leaving aside that one item,' there is another item



[Mr. Lalubhai BamiUdas.] 
which I want to refer, because the Honourable the Finance Secretary, has 
been good enaagh to furnish me with figures, namely, the service chwges. 
Sir, last year the Government of India rais^ a rupee loan of 47J crores, 
and for that they hdd to pay 58 lakhs, 62  ̂ lakhs as interest for the 
broken period and lakhs as brokerage charges. That means—I have 
worked it out— ît comes to per cent. This year the Finance Minister 
has come to us for a loan of 25 crores. Now, on 26 crores service charges 
at per cent, will come to 81J laldis. The Finance Department have 
made provision for 80 lakhs of rupees under service charges. Here is a 
net real saving of about 50 lakhs. I could only refer to it last 
time in my budget speech very casually, as I had no time then. But 
fortimately we can, I believe, go on to any extent.

The H o n o u r a b l e  t h e  PRESIDENT: The Honourable Member com­
plained of lack of time. He spoke for 88 minutes on the budget.

The H o n o u r a b l e  Mr. LALUBHAI SAMALDAS: Here is a saving 
which the Finance Department can easily make. Leaving the rupee loan, 
we now come to the sterling loan. Last year sterling loan of 27J million 
pounds was raised. 1 have not been supplied with figures of the service 
charges on the sterling loan. But the provision made in the budget was 
for 53 lakhs. I do not know whether it included exchange or not. This 
year provision is made for £475,000, and as the loan is only for 15 millions, 
it ought not, even if the brokerage is a little higher, say J per cent., even 
if the whole expenditure is 1̂  per cent., the ^frvice charges will not be 
more than £225,000. That means. Sir, a clear saving of £250,000. Have 
Government carefully considered this proposal and if so, why have they 
not reduced these two items by 50 lakhs and £250,000, which should give 
them at once 87  ̂ lakhs. I have given only two instances to show that 
the Government of India either have not accepted the recommendation 
of the Assembly or have not explored all the avenues of reduction as they 
ought to have done. • *

Then, Sir, we have been told that Government have very carefully 
considered all the other alternatives of raising revenue. I daresay they 
have. We are not in possession of the facts which led them to give 
up various other alternatives that were suggested. I do believe, Sir, that 
some alternatives that were suggested were at least much better than 
the salt tax and would have fallen not on the poorest of the poor as the 
salt tax would fall, but it would have been equally divided between the 
Tich and the poor in proportion to their expenditure. That factor does not 
«eem to have entered into the minds of those who carefully considered 
the various other alternatives. The idea of going to salt for raising this 
revenue can e.»9iiy be explained, Sir. I will follow the example set by 
the Honourable Mr. Cook nnd will not refer to the salt tax in particular 
just now, because I propose dofng so when he moves his amendment. I 
am now referring to the general principles. Once the salt tax is levied it 

a knack of sticking. I have merely to refer to what happened in 1888 
when the salt duty was raised to Rs. 2-8. Since 1888 there were various 
speeches made by the Secretaries of State, by Viceroys and the Finance 
Membera promising to remove it, as early as possible; and yet for 15 
years, nobody had the courage, nobody had the statesmanship, to remove 
tiiat tax. It was in 1908 after a stronj? fipht by my late Honourable 
friend Mr. Gopal Krishna Gokhale that the Government of India thought 
it advisable to reduce it by 8 annas. That is the worst of the salt tax.

1854*' OOUWOIL OP BTATB. [28rd M a r c h  1928.



TSB INDIAN FINANCE 9 1 L L ,
• ■ ' ' S '

Any other surcharge, any other duty, oaif be removed and will be remov^. 
The salt tax stioks on. That is a reason why we do not want, leaving aside 
the other reasons which I will explain later on, the salt tax ta be touched 
now. My Hoaourble friend Mr. Cook said that the Government of India 
liad carefully considered the wholo* situation and w(^ld^not have raised 
this—what might have looked like a constitutional crisis— îf they had not 
been convinced that this is the best way of meeting the deficit. It pre­
supposes that the deficit had to be covered at any cost, which I challenge. 
He then says that this is the only way in whicli the deficit could be covered.
I will say, Sir, with all due respect, that the Government of India have 
not realised the danger that they are running. It is not a constitutional 
crisis only. That is not the chief thing. It is true that under the con­
stitution, the Governor General has the certificate power and he can do 
so when he thinks it necessary to do so; but Government do not realise the 
ill-feeling that they are creating in the minds of all those who for the last 
two years have done their level best to help Government to carry on the 
administration of the country. Members in the other House and of this 
House have stood all sorts of slanders, have always tried their best to help 
Government to raise revenue by fresfi taxation, have allowed them some 
times even to carry on a repressive policy with the only hope of working the 
reforms in such a way that it might be a step further for Swaraj; and now 
Government do not realise what they are doing; they do not realise that 
they are disappointing their own supporters. After all. Sir, is this such 
an important question that Government should turn their old friends—I 
will not say, into enemies— îs this such an important question that Goy- • 
emment should turn their friends away ? People will say if this is 
the only attitude which we can expect from Government, it is much 
better for us to stay qut of their Houses, the Legislature, and do our 
private work in our own humble way instead of being a handle in their 
hands to tax our poor brethren. I want Government carefully to realise 
what tlie political situation is like. I am quite sure they are as much in 
touch with public feeling as I am; yet as a representative of my Presi­
dency and my countrymen, I would not be true if I did not clearly express 
what I and my countrymen feel on the subject. My Honourable fnend 
Mr. Cook has tried to bring in the Provincial contributions and said that 
the three crores or so of margin of the Ketrenchment Committee has been 
hypothecated. He did not say it was hypothecated against the 9 crores 
contribution, but I believe that was at the back of his mind. It is so 
«asy to bring in the Ministers in such a debate and refer to their diffi­
culties to wring the sympathy of the Central Legislature. Sir, if the 
Ministers have not been the success they have, it is not merely because 
of the financial difficulty, and if there is a financial difficulty, it is because 

. the reserved subjects get the lion's share, and the transferred subjects do 
not get it. Wherever the Governor is sympathetic and treaty both branches 
equ^ly, I think Ministers have been able to show good results, and it is 
only from Ministers of those provinces wRere the Governor h^s not been 
equally sympathetic to the two branches, that the grumblings must h«ve 
come. I will reserve my remarks about the salt tax and now resume 
seat hoping that the Government will see the advisability of dropping 
their proposal to raise the salt tax.

The H o n o u r a b l e  S i r  MANECKJI DADABHOY (Central Provjnces: 
General): Sir, I assure the Government that, in rising to speak on this 
Finance Bill; I speiJt with the fullest appreciation of ttie difficulty«of Gov- 
emxneisi aad of the sincerity of purpose and the motives of Goveromeni



[8ir Maneokji Dadabfaoy.] * 
in plaeing this Bill before Ae Counoil. Sir, the Finanoe Bill has come up 
before thin Counoil under unfortunate and adverse circumstances. 1 say 
unfortunate because it has come up with the recommendation of the 
Governor General. l«Bay adverse because it has come to us with the seal 
of disapprobation of the Legislative Assembly in no unmeasured and in 
very emphatic terms. Sir, when a Bill comes up before this House with 
the recommendation of the Governor General, it is entitled to our dutifui 
and respectful consideration. I shall therefore approach my task with 
that reverence which is due to the head of the Administration; but at the 
same time I feel it my duty to point out that the form in which this Bill 
has come before t;he Council is one which will be neither acceptable to this 
Council nor to the country at large. Sir, the very fact of sending up this- 
Bill with the recommendation under section 67B has virtually led this 
Council to understand that the Governor General has prepared the way 
for the exercise of that special prerogative with which the Crown has 
vested him, the prerogative which he can only exercise if he thinks the 
passage of the Bill is essential for safety, tranquillity or interests of British 
India. if I had felt and if 1 could honestly feel that this Bill ia
essential for the safety, the tranquillity and the interests of British India,
I would give to it my unqualified support . . . .

The H o n o u r a b l e  t h e  PBESn)ENT: The Honourable Member appears- 
to be arguing as to what are the powers of the Governor General to certify. 
This House is considering whether we should pass the Bill, not, if we 
pass the Bill, whether the Governor General will be justified in certifying. 
That is a matter for the Governor General himself.

The H o n o u r a b l e  Sir MANECKJI DADABHOY : I quite appreciate 
that, Sir. The point is this, the Bill has come with a recommendation,, 
and I thinlc it is open to Honourable Members of this Council to say or at 
least to argue that the Bill is not of a nature and character as to fall 
within the class which is essential . . . .

The H o n o u r a b l e  t h e  PKESIDENT: That point does not arise at all. 
Any Bill can be recommended. Whether a Bill can be certified is not a 
point which has to be decided by this House.

The H o n o d k a b l e  S i r  MANECKII DADABHOY: I must bow to your 
decision, Sir. 1 shall then content myself with stating at this stage that 
this deficit of 368 lakhs did not justify, or is not of such an enormous and 
of such a crushing nature as to have necessitated this Bill being sent up 
with the recommendation of the Governor General. But there are muck 
more serious and weightier reasons for opposing the Finance Bill in the 
form in which it has been sent up. Sir, the matter of additional taxation 
was fully discyssed by the Legislative Assembly. This is the first con­
stitutional conflict which this Council of State has been called upon ta 
decide with the Assembly in a<̂ matter in which the Assembly, in the 
exQrcise of its privilege, has withheld assent to certain taxation, and my 
Sĵ ihmission is that, unless there are very serious, very grave, very cogent 
reasons to differ from the popular Assembly in a matter of taxation whicb 
has been rejected by them, this Counoil could not possibly support it. 
Sir, this is no doubt a revisional Chamber. We have got the power to sit 
in jud^ent upon the decision of the Assembly, even in matters fiscal; 
but I submit that power is to be exercised with great circumspection and 
caution,oand if we Wave to supersede the recommendation of the Assembly 
whi(^ {Tjuniarily deals with the question of finance, there must be som»
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very powerful and very cogent reason fb justify our action. Sir, viewing 
it from that standpoint, it is difi&cult for me to concede my support to th^ 
measure. There is another aspect of the thing which we should not over­
look. I say.it would be unfair to^the Inohcape Committee; it would be 
unfair to their great work and to their great report dbhat just when they 
have put forward such well-considered recommendjations involving re­
trenchment of expenditure  ̂to an enormous extent, this Council should 
support and be a party to a measure involving additional taxation. Sir, 

1»N ooh when this Council asked for the appointment of a Betrench- 
^  ‘ ment Committee, when it asked Government to inquire into* 

the whole question of the expenditure of the administration, it was done 
avowedly v̂ 'ith the object of curtailing the expenditure and making both 
ends meet, and certainly not with the object of giving Government further 
facilities for increased taxation. I 8ay, Sir, and I say it ^̂ ith great respect, 
that the adoption at this juncture of any Bill involving additional taxation 
will be destructive of all incentive to retrenchment. We expect the Gov­
ernment to carr}̂  out in full the retrenchments that have been recom­
mended, we expect the Govemment to give due consideration and weight 
to the recommendations of the Inchcape Committee and to put into opera­
tion bodily, if it is possible, the recommendations made. May I ask, Sir, 
is it consistent, is it compatible Mith that idea, that, on the one hand 
we ask for retrenchment in the administration and, .on the other hand, put 
it in the power of Government to impose large additional taxation? Sir, 
it is not any feeling on the part of the Council to evade its duty in the 
matter, of taxation that leads me to give expression to these sentiments. 
If our bond fides is to be judged, it should be judged by our past action. 
During the last two years, when Government was in difficulty and came 
before us and asked us for a large measure of increased taxation, we 
cheerfully and readily supported Government. If the Government only 
realises that within two years we have sanctioned taxation covering 28* 
crores of rupees they should realise that, when we are opposing a Bill in­
volving taxation to the extent of Rs. 3* 68 crores, we are not doing this from 
any spirit of hostility, any spirit of opposition, but from a conviction that 
there is still further room for retrenchment and that the accounts of the 
Government of India could be adjusted without the necessity of further 
taxation

Sir, in this connection my Honourable friend Mr. Cook has said to-day 
that the growth of national indebtedness and the country's credit are at 
stake. The Honourable the iFinance Minister likewise in his speech on 
the Budget stated that the country's credit was in jeopardy. With great 
respect to him, Sir, I decline to subscribe to this doctrine. The founda­
tion for this argument is based on the fact that during the last five years 
we have financed this deficit of 100 crores out of Capital. My Honourable 
friend Sir Basil Blackett is a new-comer and he is entitled to all the 
courtesy that we can extend to him; buf the Honourable Cook lias  ̂

'been closely associated with the Finance Department for a numbers of ' 
years and i  may remind him that, if this deficit of 100 crores has b «^  
financed out of capital, will he enlighten the Council as to what the Gov­
ernment of India did in the years of surpluses? When wo had surpluses, 
the greater portion of our surpluses were appropriated and allocated to 
Capital. If, therefore, in years of deficit we draw on that capit Ĵ, it is 
not that we are ruining or undermining the foundations of sound finance 
or doing a thing which is not strictly proper. We are just doing ttie right 
and proper thing nn adjustment of aoooiiht«  ̂ which any commerciafl
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houde would adopt. In the past we had a suooession of years of surpluses, ' 
and these surpluses, apart from boirowings, have contributed in the past 
towards our railway programme, our irrigation works, our other produo- ‘ ' 
tive enterprises. «

Then, Sir, as regards our national indebtednQ3S, 1 shall just only refer 
to a few figures to show our position, and I do not .claim any originality 
for discovery of these figures; I claim to take them from the very Budget 
which the Honourable the Finance Minister has presented to us with such 
lucidity and precision. On the 81st March 1914 our total debt was 411 
crores; on the 31st of March of this year our total debt is 781 crores, and 
out of this 781 crores 557 crores is all productive debt; {his represents our 
national investment of 557 crores. Our unproductive or ordinary debt, 
as it is always called, is only 224 crores. It must not also be forgotten 
that that figure includes £100 millions which were given to His Majesty's 
Government as a gift during the war. If you therefore examine and
scrutinise these figures carefully, I say, Sir, and I say it with emphasis,
that our national position is much stronger than any other country in the 
world. We are in a much better position financially even than England. 
England with its £7,500 million of national debt, with very little produc­
tive assets to show, cannot* be compared with this country. Sir, on the 
other hand, if you look to our Government Paper, our securities, we find 
that our financial position in the matter of Government securities is cer­
tainly one which excites the envy of other nations. Our securities, as 
the Honourable Mr. Lalubhai Samaldas has pointed out, have appre- 
elated. And what is the reason for that appreciation ? They
have appreciated merely because the Honourable Sir Basil Blackett 
has been fortunate enough to present a Budget which in all
other respects is one which appeals to the sentiment of the 
coimtry except in the matter of the salt tax. It is the confidence 
that he has shown in the position of the country that accounts for it. The 
rapid rise in the premiums on Government securities during the last few 
days fully testifies to that position and not to the position which the 
Honourable Mr. Cook has made out in this Council, that our credit is at 
stake and our financial position is not in a sound condition. Sir, I have 
therefore no misgivings on this point. I think that the Finance Bill at 
this stage is inopportune, is unhappily broughf at a period when the best 
policy on the part of Government would have been to carry out retrench­
ment and then next year the Government could have come to the country 
and said “  We have endeavoured our best to give the fullest scope to all 
the recommendations made by the Inchcape Committee; we now find our­
selves in difficulty; we are unable to make both ends meet and we now 
want your assistance in raising taxation." That would have been the 
proper procedure to have adopted; that, Sir, would have been a circum­
stance in which the Government would have found many supporters in . 
the  ̂Council and in the Assembly and in the coimtry. I therefore depre- 

the introduction of the Finance Bill at this stage and at this time.
I thibk Government will act in the wider interests of the country and in 
its own larger interests if it reconsiders the matter and sees the advisability 
of withdrawing this Bill. I assure the Government with great respect 
that tk  ̂ country is neither in a mood nor a temper to agree to additional 
iraxation. The highest limit of taxation has been reached. There is “no 
scope fol* further taxation in this country. At the same time I feel, Sir, 
^ a t  I am not so pessimifitic regarding the growth of our revenues as the
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GovemmeDt seem to be. I tlynk thrf country is now gradually emerging 
from the after effects of the war and before long there is sure to be a 
revival in trade and in the general prosperity of the people; with a bounti­
ful harvest next year and timely rains, I have not the slightest doubt that 
the position of Government will 6e stronger and that this deficit is bound 
to disappear. I say also with great deference to the Finance Department 
that their estimates of revenue in the matter of railways, in the matter 
of postal charges, and in other departments are extra careful. I do think 
and 1 firmly believe that there will be an excess of revenue this year. The 
railway revenue did fall last year, but it is perfectly clear that the excess 
fares were not brought into effect till about the middle of July; the strike 
on the East Indian Bailway also in a great measure intercepted the flow 
of revenue and I have not the slightest doubt that the result next year 
in the matter of railways will be infinitely better than what the estimates 
have put down.

Sir, I do not wish to detain the Council any further at this stage. 1 
do not propose to speak on the economic and political aspects of the Bill 
at this particular juncture. 1 think that the Government have not made 
out a case, a strong enough case, an unanswerable case, for this Council 
to go and override the expressed and deliberate conclusion arrived at by 
the Assembly, namely, their refusal to go in for additional taxation at this 
stage. 1 hope the Government will reconsider the position in the light 
of what has been said here and elsewhere and I feel after all that there 
will not be such a serious catastrophe in the matter of our financial posi­
tion as is contemplated by Government. *

The H o n o u r a b l e  S i r  ALEXANDEB MUBBAY (Bengal Chamber of 
Commerce): Sir, although only two speakers have so far spoken from
tliis side of the House, it appears to me that objection has been taken 
tu this Bill on thrc'-e grounds: (1) from the constitutional point ô  view,
(2) on the merits of the Bill, and (3) from a sentimental point of view.
I do not propose to speak to any extent on the constitutional point of view, 
except to remark that my Honourable friend Sir Maneckji Dadabhoy 
appeared to me to quote the wrong section of the Government of India 
Act when he referred to section 67A. I understood the Honourable 
Member, Sir, lo be quoting from sub-section (8) of that section:

“ Notwithstanding anything in this section the Governor General shall have power 
in cases of emergency to aathorise such expenditure as may in his opinion be necessary 
for the safety or tr^inquillity of British India or any part thereof.’^

Now, that particular section which the Honourable Member said His 
Excellency the Governor General was not entitled to make use of on this 
occasion refers, if I may say so, to grants, not to a Finance Bill such as 
this is. I personally in this House recognise that so far «s Demands for 
Grants are concerned we here have no say; that is a matter entirely for 
the other House. But I do not say that %here it is a question of increased 
taxation, we are at least entitled to have a say, and that is provide* for 
in the Government of India Act and also in the rules. Sir Man»risji 
objects to the Governor General making recommendations in connection 
with this Bill. If the Governor General had not made recommendations 
and if the Honourable Member opposite does not propose to move amend­
ments increasing the salt tax from Bs. 1-4 to Bs. 2-8, I feel, Sir, ^at we 
would be at a disadvantage as against the Legislative Assembly. The 
Legislative Assembly were given an opportunity of discussing a Bill which 
contained a proposal that the salt tax should be Bs. 2-8 per maund. H«d
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the Governor General in exercise of hia prerogative not recommended that 
an amendm^t be moved in connection with the Bill, we here would have 
.been given no such opportunity. ^

. The H o n o u r a b l e ^  t h e  PBESIDENT : An amendment can be moved
snthout a recommendation.

The H o n o u r a b l e  S i r  ALEX.VKDEB MURBAY: I stand corrected,
Sir; I was under the impression that it was not a privilege of any unofficial 
Member of this House to move amendments that would result in increased 
f«ation. '

The H o n o u r a b l e  t h e  PBESIDENT: Not a non>o£liciai Member; it
^ould be moved by Oovemment without a recommendation under section 
^7B.

The H o n o u r a b l e  S i r  ALEXANDER MUBBAY: Quite true; 1 accept
.that, Sir. But my point i s  that no non-official Member in tlus House 
would have been given an opportunity of discussing the salt tax on the 
^asis of Bs. 2-8, had it not been for the fact that the Governor General 
in Council has reconunended an amendment that the tax be Bs. 2-8 instead 
K)f Bs. 1-4. Therefore, I say that instead of finding fault with H i s  Excel­
lency <̂ e Governor General in Council for making this recommendation . . .

The H o n o u r a b l e  S i r  MANECKJI DADABHOY : I beg Sir
Alexander Murray's pardon. I did not find fault with H i s  Excellency the 
•Governor General in Council. I said that this was not the occasion when 
I he Bill ought to have come up with a recommendation of the Governor 
General in Council.

The H o n o u r a b l e  S i r  ALEXANDEB MUBBAY: I still thJhk, Sir, 
that we are indebted to His Excellency the Governor General in Council 
and to the Honourable Member opposite for giving us an opportunity of 
discussing the question whether, in our opinion, the money necessary for 
b̂alancing the budget ought to be found from salt tax on the basis of 

Bs. 2-8-0 instead of Bs. 1-4-0 per maund. Sir Maneckji Dadabhoy also 
found fault with the Government of India for having used Bevenue in 
Ihe past to pay capital charges. The Honourable Member behind me,; 
Mr. Lalubhai, likewsie finds fault with Government for debiting money to 
revenue which ought not to be debited to revenue . . .

The H o n o u r a b l e  Mr. LALUBHAI SAMALDAS: Only for productive
capital works.

The H o n o u r a b l e  S i r  ALEXANDEB MUBBAY: It seems to me that
if Govemmeni were to listen to the advice given by the various Members 
ir connection with capital and revenue adjustments, they will get deeper 
and deeper̂  into the mire. '

I personally, Sir, would like to take this opportunity of going into the 
f^erits of the case apart from the constitutionaJ aspect. As the Honour­
able the Finance Member when introducing the Budget stated, India for 
five years in succession had had a deficit. This is a statement of fact, 
which, as the Honourable Mr. Lalubhai Samaldas indicated, reflects credit 
on ncbody, certainly not on the Government of India, nor on the Legisla­
ture nor on the tax-payer. Those responsible for framing the budget 
figures‘of these years cannot of course be blamed f(MT the various unforeseen 
.events, the Afghaif Wa ,̂ frontier operations, and the abnormal military
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expenditure that have contributed so largely to the deficits of the Iasi 
five years. But with the best intentions in the world towards them, I 
<»annot but express a feeling that during that period the facte were not at 
all times fairiy faced on the floor.of the Council Chamber. The last year 
in which the country’s accounts showed a surplus^as 1917-18. During 
the four following years, the Government continued to frame budgets 
showing estimated surplus of anything between 1 and 8 crores per 
annum, although the actual deficit in these years worked out to 6 crores, 
24 crores, 26 crores and 29 crores respectively. This time last year an 
attempt was made to put a real face on the budget, an  ̂ as we all 
remember a deficit of 9 crores was shown which ultimately however worked 
up to 17 crores. Taking the last five years together, we find that the 
budgets as they left the Legislature showed a net deficit for the 5 years 
of only 1} crores, whereas the revised figures made the deficits of these 5 
years total up to over 100 crores. The financing of these deficits has 
added to our annual interest charges making a (Ufference in this year'i 
deficit, according to the Honourable the Finance Member's statement,, 
of at least 5  ̂ crores. The Honourable Mr. Cook makes the figure from 
6 to 7 crores, which is more than the amount now required to balance the 
Budget. It cannot be said that no real attempt was made to raise by 
increased taxation the amounts required to balance the budgets. In this 
month's Budget Statement, the Honourable the Finance Member has said, 
us pointed out by the Honourable Sir Maneckji Dadabhoy, that in the past 
two budgets additional taxation was imposed which was estimated to bring 
in about 28 crores during the year now ending. If the increased railway 
rates are taken into account, I make the amount even, more. Going back 
further to 1917-18, which is the year when the salt tax was raised from 
Be. 1 to Es. 1-4-0 per maund, 1 think it will be found that additional 
taxation to the extent of about crores has been imposed. If we leave 
out the excess profits duty which was estimated to amount to 9 or 10 crores 
and which was in force for a year only, we get about 60 crores of additional 
taxation imposed since the great war broke out. Of that large addition 
to our revenue, the increase of 4 annas in the salt tax was estimated to 
yield less t^au a crore. On the face of it, therefore, it does not look as 
if salt has contributed its fair share to the increased cost of India's adminis­
tration. Before going into that, I would like personally to take this 
opportunity of congratulating the Honourable the Finance Member on the 
clear statement of the financial position put into our hands along with the 
Budget. He has laid all his cards on the table, and so far as I can 
gather, has not swerved from his original standpoint that the era of deficits 
is past, that the time has arrived for balancing India's budget, and to that 
end new taxation must be imposed Now, Sir, I have heard it suggested 
more than once that another little deficit won’t do India anj harm, but the 
more I think over this insidious suggestion, the less I like it. I cannot 
accept with equanimity the idea of a deficit for the sixth year inning . . .

The H o n o u r a b l e  S ib  MANECKJI DADABHOY: Why n o t  rec^ - 
m e n d  a jute tax.

The H o n o u r a b l e  Sir ALEXANDER MURRAY: I ^11 come to 
that. Last yeai there may have been some justification for leaving the 
deficit uncovered. Retrenchment was in the air, and the Legislattfre was 
determined to ascertain the extent to which expenditure could be cut down 
before sanctioning additional taxation. But this venr we have no «uch 
excuse for shrinking from an unpalatable task. • I for one am satisfied
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[Bir Alexander Murray.]
that Oovertnnent are boldly tackling the expenditure side of the budget, 
and that the cuts now ofEered are ai) that can be reasonably expected to 
become effecfive during the coining year. That being so, is it not up to 
the tax-payer to do his part, so far as the revenue side of the budget is 
concerned? Of two things, therefore, I am satisfied, first, that the budget 
ought to be balanced—and here 1 am glad to say that the Honourable 
Mr. Lalubhai Samaldas agrees with me. He incidentally when 'ftpeaking 
referred to the rise in the price of Government paper as proof that we need 
not be afraid oi another deficit because the country's cre^t was quite good. 
As a matter of fact, I put this rise in Government paper and 
in other Government securities down to the fact that Government 
had clearly indicated xhat they no longer intended to continue 
deficits but they proposed to balance the budget. As 1 said, Sir, 
of two things am I satined, that the budget ought to be balanced, and that 
so far as ^is yeeir is concerned, this cannot be done by further cuts in 
expenditure. 1 therefore turn to the revenue side of the Budget to see 
where the money can be found with least disturbance to the tax-payer. 
In this year’s budget we find the bulk of the receipts classified undej? five 
principal heads, namely. Customs, Taxes on income, Salt, Opium and other 
heads. Taking the revised estimates for the current vear, 1 find these 
principal headb total up to 74  ̂ crores. In order to see wlhere the additional 
taxation has been raised since the war broke out, I have gone back to the 
year 1913-14, and find that these same revenue heads then yielded 23J 
crores only—an increase of 61 crores. Now the Honourable Member for 
Commerce will probably remind me that 1913-14 was a year of good trade. 
Of course it was: we all know that. But the fact does not necessarily 
vitiate comparisons between the figures of that year and this. In any 
event, I find the increase in taxation was due to an increase in Customs of 
81 crores, in Taxes on Income jf 16 crores, in Salt of only 2 crores, in 
Opium of one and a half crores, and other heads half a crore, bringing 
the total up to 51 crores. Keduced^o percentages, taking the two figures 
in front of me here, the Salt tax has increased 39 per cent, while the 
taxes on Income for instance havre increased 545 per cent. Let us deal 
first with Other heads ” , which, you will see, from Statement A on 
page 6 of the Budget, consists chiefly of Land Eevenue, Excise, Tributes, 
etc., amounting altogether to 2J crores only. Honourable Members will 
agree that there is not much scope for increases here. The same with 
Opium, where our hands are tied. Take, then. Taxes on Income. The 
increase here is from less than 3 crores in 1913-14 to 18f crores in 1922-23, 
an increase of, as I have said, 545 per cent. I know there are many people 
who think that Income-tax and Super-tax can be depended on for Revenue 
purposes, djuite true, if turned to at the proper time,—and that time is 
when trade is good, prices rifing and profits coming in. But there is no 
^se counting on the Income-tax payer in a period of dull trade with falling 
prices and disappearing profits. As we all know, the bulk of the Income- 

and Supei-tax comes from Bengal and Bombay. For two years 
nmning now, the jute mills in Bengal have been working 4 days per week 
only. (The Honourable Mr. Lalubhai Samaldas: ** Bengal didn't pay any­
thing last year,") My Honourable friends from Bombay can tell you more 
abont their cotton mills than I can,—but I hazard the opinion that these 
tnillscalso should be working short time. At nnv rate, the fact is last year's 
expected increase in Income-tax and Super-tax have not materialised. On 
the basis of the increased, estimated to yield crores. Government

186a V COUNCIL OF fliPATB [23rd Maroh 1928.



budgeted for uver 22 crores, and are likely to get nearly 3  ̂ ororeB less. 
In my opinion, the most that can be done here is to mark time and wait 
for the turn of the tide in trade. •

Let UR take Customs next. Tbte increase here is Jrom 11  crores to 42 
orores, an increase of 279 per ceni.—substantial enough in all conscience 
but only half the percentage increase in Income-tax and Super-tax. Here 
again, I suggest the time to rely on Customs duties is when trade is good. 
Export  ̂duties I abhor at all times; they ought to be prohibited under the 
constitution its I believe is the case in the United States of America. Not 
even in the case of jute or tea or rice can 1 ever be a willing party to 
export duties. (The Honourable Mr, Lalubhai Samaldaa: ** Not even for 
monopolies?'') How can 1, seeing I come from Bengal which province 
alone contributes about 80 per cent, of India's total export duties? 
Bombay and Nagpur never ccase crying about the Excise duty on cotton 
manufacturers (The Honourable Mr, Lalubhai Samaldaa: “ Justify
them/') The jute trade in Bengal contributes half as much again in the 
way of export duties and never sa>s anything about it, although the duties 
on jute were put on solely as a war measure. Export duties in my opinion 
ehould be abolished at the first opportunity. They certainly should not be 
increased now, nor should the Import duties, pending further inquiries as 
to the actual effect of the existing duties on the various commodities.

Of the principal heads of Kevenue, I am now left with only salt to refer 
to. And here I could sny a good deal. At the moment, what I wish to point 
out is that ttie revenue from salt has risen during the past ten ^ears from
5 to 7 crores or only 39 per cent. That is after including the increase of 
4 annas per maund in 1917. Or to put it another way—whereas in 1913­
14 salt contributed 22 per cent, of the principal heads of revenue referred 
to, it this year contributes only 9 per cent.

Now, I have already expressed the view that the time to catch the In­
come-tax payer and the Customs Tax-payer is on a firm market when prices 
p.re strong and profits good. But with salt the case is different so far at 
least as the wage-eamer, the salaried man and the comparatively poor man is 
i:5ncemed. We all know that in the rising market prices of commodities 
rise faster than wages or salaries. Hence the strikes of recent years in 
India as elsewhere. For that reason alone, therefore, I think Government 
were justified in hastening slowly so far as increasing the salt tax was 
icpncemed. But the case is different now. For the very reason that it is 
economically unsound at the present time to increase Income-tax or 
Customs duties, Government, in my opinion, are perfectly justified in 
jwggestin̂  ̂ that the Salt tax may now be increased so far at least as Ihe 
wage-eamer and the salaried man are concerned. For, as Honourable 
Members are aware, prices of commodities are falling fastef than wages 
or salaries and the comparatively poor man of two or three years ago is 
ibetter off now than he was then or than ne was even a year «go. Has 
the cost of rice not fallen, has the price of wheat not tumbled down? 
need n,ot take up the time of the House labouring this point. The Honour* 
able Member in charge of Posts and Telegraphs can ask the Postal and 
Telegraph operators all over India. The Honourable Member for Com­
merce can ask the Govenmient printers and the Railway employees all 
over the country. As I can vouch for Bengal, so also, I have no dctibt, 
can'the Honourablo. Mr. Sam̂ ald/is for Bombay and Bihar, and the Hon­
ourable Mr. ilam fiaran Das for the Punjab. And so on all rouncl the 
House. fDoes onei/ev^ hear of strikes -now-a-‘days ^r rumours of strikes^
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It may be there are many in India who will be aflfeoted by a change in 
the Salt tai who are neither wage-eamers nor salary earners. True, but 
surely these also eae better off to-day than they were three years, two 
years, or even one year ago. For have we not had three good seasons 
running with correspondingly good crops?

It has been argutd that the poor man also contributes a share of the 
taxation falling under the head of Customs. Quite true, but I wpuld ask 
any Honourable Member who wishes to use that argument here to go 
through the list of dutiable articles and the amounts of additional taxation 
collected therefroai in recent years and he will be surprised at the relatively 
large amounts collected in respect of articles for which the poor never has 
had, an&, for years to come, is not likely to have, any use.

I take it, n.ost Honourable Members are agreed that no unexplored 
sources of iniiome are waiting to be tapped this year under other heads of 
Revenue, such as Railways, Posts and Telegraphs, etc. I further take it 
none of us wish to press the Honourable the Finance Member to make any 
more jciimal entries in connection with the income according on invest­
ments in the Paper Currency Reserve or in the Gold Standard Reserve.

That being so, I feel that, if the Budget is to be balanced, the least 
objectionable method is by means of an increase in the salt tax. Frankly, 
at first 1 did not like the idea and I thought—and did not hesitate to say 
so—that it was too bad of the Honourable the Finance Member expecting 
our friends in the other House to go electioneering on the strength of 
doubling the Salt tax. I felt that too little regard was being paid to the 
feelings of Honourable Members no matter how much these were based 
only on sentiment. On the other hand, 1 might have known that newly 
cut from Home as he is, the Honourable the Finance Member must be well 
aware of the extent to which political expediency and party tactics 
influence Budgets in other countries and the effect that sometimes senti­
ment alone has on the course even of these Budgets. He cannot but 
remember how Lowe’s proposed tax on matches was ruled out, not on the 
merits of the case but purely on sentimental grounds, and later still, how 
Ooschen's proposed wheel and van ” tax caused members to tremble in 
their seats and had to be withdrawn.

I have no doubt the Honourable Member now realises that it is not only 
in the West that sentimental feelings get the bettor of Members, and I am 
certain he would be only too pleased to make it as easy as possible for 
Members of the Indian Legislature to meet their constituents with easy 
'consciences and glad hearts. The fact that he hardens his heart and 
refuses to see anytliing but a balanced Budget makes it clear to me that 
the Honourable the Finance Member puts the cause of India, as he sees it, 
above all other considerations^ I say quite frankly I have been converted 
Jo the H6noiurable Member's point of view. I admire the strength of will 

^ n d  the singleness of purpose which place the good of India as he sees it,— 
ond if I may say so as I now see it,—above all other considerations. 
Therefore, though I sympathise with the very natural feelings of some 
Members of this House and of Members of the other House amongst 
whom are many personal friends for whose opinions I have the greatest 
respect, I intend to support the Finance Bill and the amendments recom  ̂
mended by th»j Governor General, and I appeal to my fellow-non-ofl&cial 
Members of &is House not to allow their feelings or their votes to be swayed 
Jby sentiment but to ftqtiarely faoe the facts as men of the world and to
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vote for the Bill to be amended as recommended in the full knowledge that 
on the merits of the case we are acting rightly, that in the interests of 
India we are doing right and so that we can look back on tliis as a day 
when we had it in our power to do India a good turn ajjd did it.

The H o n o u r a b l e  C o l o n e l  S i r  UMAB HAYAT KHAN (West Punjab: 
Muhammadan): Sir, we all say that the Budget should be balanced but
we want it to be don? by a miracle. We do not want to give any money 
to balance it. How could that be done? Sir, we in this House consider 
ourselves that we ought to be the. anchor of a ship which has broken off 
irom its moorings. We have had such chances of being so and we have 
proved such and I hope my colleagues who are here for that purpose would 
again prove themselves to be the same. Sir, I have been about 16 years 
in the Legislature and I have heard my very great friend, Mr. GolAale. 
At that time all the politicians thought that we should tackle Government 
somehow or other in season and out of season. The only thing which they 
cculd find at that time to attack was the «alt duty and say “  Oh, every­
body requires salt,—even the poor and even the cattle.'’ But I 
personally think, Sir, that the man ’̂ ho is to look after those animals may 
give them salt or he may give them anything he likes—something that he 
generally requires for himself. Take buffaloes in the jungle. Where do 
they get their salt from?

The H o n o u r a b l e  L a l a  SUKHBIR SINHA (United Provinces Northern; 
Non-Muhammadan): Cattle in the forests do not require salt because they 
have no work to do.

The H o n o u r a b l e  C o l o n e l  S ir  UMAR HAYAT KHAN: They have got 
very much to do. They are hardier because they run about the whole 
forest to obtain their food.

The H o n o u r a b l e  t h e  PRESIDENT : Order, order. The Honourable
Member must not enter into a conversation. He must address the Chair.

The H o n o u r a b l e  C o l o n e l  S i r  UMAR HAYAT KHAN; It is just the 
other way. There are lots of men in various places who do not eat salt.
I think it is only a vice to give it to the animals. Then, Sir, to become 
fashionable speaker, one always has to take up the side of abolishing the 
salt di.ty. But we do not want such cheap popularity. If we go and make 
the cloth of the general public dear they suffer. But as regards salt, I  
come from a part of the country which produces salt. If it gets dear we do 
not get any benefit, nor when it is cheap, because the whole benefit goes 
to the middleman who buys and sells salt. The general public are not so 
much concerned about it. They always have to pay about the same 
price. Lots of people suggest that we should have such ari& such duty, 
*nd so forth. Why not impose all such dijties which they suggest. We 
have been responsible for bringing about these deficits and addhag to t ^  
burden ol posterity, and we ought to do something for them by using aU  ̂
the money we can get from taxation. Get money by taxes and after* 

r spending for your administration, let the balance go towards lessening the 
burden of the debt. We ought to undo what we have done before. I am 
sorry that His Excellencv the Commander4n-Chief is not here as I wanted 
particularly to attack him for allowing the reduction in the Army. WS all 
say penny wise and pound foolish. It has been seen over and over agaî  ̂ that 
iL a country wants to progress but has not got the means to protect itself 
it is nowhflre. If we do not keep a sufficient army we are liable to get
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trouble any. day. One of my Honourable friends tried to contradict mo 
the other day, but I  will say again that Asia now-a-days is buokiag up 
in a way to unite i^ogether. Then we have Afghanistan.

The H o n o u r a b l e  S i r  ZULFIQAR ALI KHAN (East Punjab: Muham­
madan) : What has all this to do with salt duty?

The H o n o u r a b l e  C o l o n e l  S i r  UMAB HAYAT KHAN: If we do not get 
money by the salt duty, and if you have no money how are you going 
to keep an army to save yourselves? That is one of the sources to get 
money. {A Voice: “ There are other ways of getting money.*') H a v e
also those. That is why I have already said that you &ould have money, 
in order to rim efficiently 4he machinery of State. They say, run your 
railways very nicely. Make the third class carriages like first class ones. 
But if you cut down the railway expenditure a s  in the other House the 
other day, how are you going to improve the railway service? 1 am glad 
those who said that the railway expenditure should be cut down were not 
beard and the demand granted. If there is a  Commission coming here to 
improve our lot, we s a y ,  “  No, we do not want it And it is again grati­
fying that this proposal met with the same fate. If we have not got money 
how can we run the ship of State?

The H o n o u r a b l e  S i r  MANECKJl DADABHOY: Why not tax on
land revenue?

The H onourable Colonel Sir UMAR HAYAT KHAN : I was just
coming to that. I always know that the rope and the chain break at their 
weakest point. If you get into trouble the first thing would be to raise 
the land revenue and that simply because we do not murmur. Always 
men with money escape. All those who want to whittle down the expendi­
ture on various items for the good of the Government and the army are 
far away from the line of action of the invasion. Some are in Madras, 
some in Calcutta, some in Bombay, where no conquerer has ever reached. 
Unfortunately I come from the Western Punjab which is next door to 
Afghanistan and we have tasted something of the invasions. They used to 
say, “  All you eat is ours, the rest goes to Ahmed Shah It has been said 
in another place that this item, i.e.. Salt Tax, is the last straw on the earners 
back. Who is the camel? The people or the Government? So many re­
trenchments have been eflfected and so suddenly that it might break the 
camel's back also on the side of Government. Everything should be done 
slowly. If yre take awny b11 the pillars of this hall, the roof will fall. We 
should remove one at a time and see what happen just as the elephant 
feels the^land under his feet before he walks. The poor Zemindars are 
paying on every pice on land, while the baniyas are not paying anything 

•^under 2,000 and I would suggest to the Government that the limit should 
be brought down to 600 or 1,000 so that all may shoulder the burden 
equally. We have all heard about the Inohoape Committee. Some people 
are expert in malring cuts but they are not expert in other things.. They 
mĉ v cut some expenditure which the army or the medical people may, 
not like. Then again we want money very badly and that is why I say 
1 hat rail sources should be tapped because in these days in the lower rungs 
the pay is leM and the expenditure is more as we have not got money. 
How can we improve^ their eohdition if we do not find the money. €k> I
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ibink, Sir, that we should welcome all these taxes, because there is a pro­
verb that if you see all property going and you can save it by giving half 
thd amount, better do it at once. •

The Honourable the PRESIDENT: I do not want to hurry the
Honourable Member, but there are other Honourable •Members waiting to 
speak. .

The H o N o u a A B L B  C o l o n e l  S i r  UMAE HAYAT KHAN : As I hope I
shall oartoh the eye of the Chair and as I shall have lots of other opportuni­
ties later when I may be able to say something more on various other points,
1 conclude. . ^

The Honourable Diwan Bahadur V, KAMABHADEA NAIDU (Madras : 
Non-Muhammadan): Sir, 1 am sorry 1 have to oppose the Bill. My
duty, as an elected Member, is to express, here in tMs Council, the view 
of my constituents and if possible to influence my colleagues to their way of 
thinking.

The mandate is “ Do not increase taxation especially on poor man's 
salt." I think so too, in spite of my earnest desire to help the Govern­
ment in any difficulties they may be placed in.

Though the last year's deficit was 10 orores of rupees, salt was not 
taxed. It was wisely accepted by Government as an article not to be . 
taxed. Salt is the last reserv̂ e of Government. It must not be taxed 
especially in the present hopeful state of finances. This year the deficit ii 
•only crores. Would it be just and proper to impose tax on salt? It 
would not be. We do everything to support Government in all reason­
able proposals. This Council also must show that it can vote the popular 
view. In spit^ of the ahnost unanimous opposition in the country, this 
<3ouncil can ill afford to support enhancement of this tax. Any increase 
in salt duty will lower the consumption and decrease the vitality in the 
people.

Lord Curzon, when he was Viceroy, had the good fortune to reduce the 
<iuty on salt from Bs. 2-8-0 to Es. 1-4-0. When we have got the Eeforms, 
when India is making rapid progress in every way, it has fallen to the lot 
of His Excellency Lord Beading's Government to increase again the salt 
tax and go against the public opinion. I do not think his Government is 
bankrupt of Statesmanship and Justice. His watchword is Justice "  
when he assumed charge of his high office in India. We cannot see the
reason why Government should persist in their attitude to increase this
tax. They must take the people by them. It would not be wise to set 
the Council against the Assembly. Our prayer is that India should not 
Jbe landed in trouble, political as well as economical.

When Lord Inchcape was appointed, it was thought by most of us 
that the outs which his Committee would make would be adopted in toto 
by the Government in all the Departments.® But the Govemmej^t could not 
do so all at once. When we consider the large waste on Army, this deficit 
o f 3J crores is nothing. The expensive Army authorities have paid neajsly 
^  lakhs on erection of workshop at Chaklala near Eawalpindi and an 
annual wage Bill of 13 lakhs. The Inchcape Committee consider that 
there is no justification for the stock of vehicles which the Military authori* 

ties require. Vehicles have been used for imnecessary puijposee,
half loaded, with an attempt not to regulate the mileage per

gallon of petrol. We examined,”  say the Committee, the recoid main­
tained by one Motor Transport company and found they were far from
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satisfaotoiy; the number of vehicles in use was oonsiderably in excess o f  
the re^uiremfuits, and in many cases the daily loaded mileage run by in­
dividual lorries was only 2 to 4 miles w^h light loads of about 5 maunds/* 
The Military authoritries estimate the running cost of a Ford oar a i 
Rs. 4,250 per annum, exclusive of personnel, interest on capital or depreci^ 
ation.

The H o n o u r a ble  THE PKESIDE^T: I cannot quite hear wbat the
Honourable Member is saying, but he appears to be straying off the subjeQjb.
• Tho*H o n o u r a b l e  D i w a n  B a h a d u r  V. B A M A B H A D R A  N A I D U :  
Those who are familiar with Fords will agree with Inchcape Committee 
that this running cost is excessive. We can see a further waste of money 
in the Army by keeping up a large staff pf officers at Wellington and a 
school. When such waste is allowed to run even under the control of H i s  
Excellency the Commander-in-Chief, how could the Government hope to 
balance the Budget?

Many are of opinion that the Gold Standard Reserve must be touched. 
Why should not the Government have recourse to it ? Why should not the 
Government impose a duty of 6 pies more on Customs? The Railway is 
sure to bring better revenue this year. If the Government would economise 
faithfully and in accordance with the suggestions of the Inchcape Com­
mittee, then the expenditure this year will adjust itself along with the 
revenue. There would be no need for more taxation. This is my honest 
opinion.

The H o n o u r a ble  S ir  ARTHUR FROOM (Bombay Chamber of Com­
merce) : Sir, 1 am sure all the Members of the Council were very thank­
ful when my Honourable friend Sir Alexander Murray rose to speak in his 
usual optimistic manner and also equally thankful when my Honourable 
friend Sir Umar Hayat iOian, followed and gave utterance to his cheery 
speech because after listening to my Honourable friend Sir Maneckji 
Dadabhoy such a gloom of depression came over the House that if he had 
continued very much longer, I think I should almost have had to retire. I 
do not see there is any occasion for this depressing gloom. The Bill 
i? perfectly straightforward. It certainly comes to us with a 
recommendation from the Viceroy and Governor General, but this 
does not restrict a discussion on the amendments befere us in connection 
with the Bill. It is entirely open to the Honourable Members of this Council 
to vote according to their honest convictions. If they disapprove of the 
amendments, presumably they will vote against them, and if they approve 
of them, presumably they will vote for them.

In my opinion, Sir, the budget should be balanced, and I think that 
is the opinioin of'most Memben^ of this Council. You cannot expect Gov­
ernment tc go on with an unbalanced budget year after year, 

after year. They must stop some time; and I cannot help thinking 
ih«t this is the time when the deficit should be stopped, for 
the reason that Government have this year cut very deeply 
into their expenditure. The retrenchments as recommended by the 
Retrenchment Committee have been followed very fully with a 
promice of being piu-sued still further; and it is possible it will be found 
in some cases that the cuts have been too deep. Is it not necessary 
that we*should avoid a revenue deficit when we have been cutting so deeply 
into the expenditure side? We may be faced with a possibility that in some
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Pepartment of Oovemment the out has t!ben too deep, and if continued for 
say one, two or three years then in the fourth year it would be very much 
more oostly to restore the Departments than if they had been kept up 
annually during the period I have r^erred to. That is an obvious recogni­
tion in business. If, say, you do not keep up your mils, if you allow the 
upkeep of your mills to slide over a certain number of years, at the end of 
those years you will find it will cost you very much more to restore the mills 
into proper working order than if you had kept them up annually to their 
best working condition. Therefore with these deep cuts I contend that we 
must have a full revenue and we must balance our budget.

My friend the Honourable Mr. Lalubhai Samaldas expressed some resent­
ment at what he thought was a suggestion from the Finance Secretary that 
the Legislature were responsible for the hundred crores of deficit extending 
over the past five years. The Finance Secretary apparently made no such 
suggestion, but my friend the Honourable Mr. Lalubhai resented any such 
implication, and in doing so, he immediately revealed his innermost feel­
ing that he did not like a deficit (Honourable Mr. Lalubhai Samaldaa: “  I 
said if we could help it''), although he went on to say he thought there was 
no reason why there should be a deficit this year.

I thoroughly agree with the remarks made by the Honourable Sir, 
Alexander Murray as regards the rather remai^Eable rise in Government 
securities during the past few days. We were both thinking alike. I 
jotted down the same thing in my notes that he did. I am of opinion that 
the rise was due to the anticipation that the Government this year would 
balance its budget.

One word more. Sir. We have heard one or two Members utter words 
of warning to the Government on this question of salt. Now I have 
spoken to many Indian friends,—and I have a number of Indian friends,— 
I have invited argument with them; I have invited it in order that I should 
be convinced that this salt tax is oppressive to the poor man, and the 
majority of my Indian friends have said, “  No, it is not an oppressive tax, 
but sentiment is against it ."  I have mentioned that before. I think my 
Honourable friend on my right told me it was felt to be oppressive a 
number of years ago. But a number of years ago the poor man was in 
very different circumstances to what he is in now. His income was 
very much smaller. I appeal to the Honourable Members who really 
feel that this salt tax is not going to be oppressive, I appeal to them, 
not merely to give utterances of warning to Government, and if there 
were some little trouble not to stand aside and say I told you so 
Would it not be a better action to try and put their constituencies 
right, to point out to them that this salt tax is not an oppressive tax, 
and to educate the people to realise that they are asked to subscribe their 
mite, a very small mite, to the upkeep of tnis great country in which 
they live. ^

•
The H on o u rable  Mr. V. G. KALE (Bombay; Non-Muhammada#): 

Sir, cvitics of Government will feel thankful to the Honourable Mi;. 
Cook for the very strong case that he made out against the policy of 
Government, as representing the views of its opponents, and I am glad 
to feel that he was not able, in the course of his remarks, to rebut the 
arguments which have been advanced by Government's critics.  ̂I do 
contend. Sir, that the deficit in the budget is an unreal deficit. It is 
only an apparent deficit. It is not a normal deficit, and we* cannot 
say that we are not able to balance our normal  ̂expenditure and normal
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^venue. Can it be said, Bir, that expenditure in Waziiistan, amount* 
ing to a ( ^ e  w d  a half, is normal 9 q)enditure? If it is not, there is 
no point in takmg into aocount in m aki^ out a deficit. Similarly, 
much, has been aaid with regard to the faking of aocoimts; but, if we 
are to arrive at a correct understanding of the financial position, we 
shall have to find out whether the present method of accounting is a 
correct method. I do realise that the Government want what We call 
in connection with investments new money,'' but does the present 
financial position justify the demand of the Government for additional 
taxation? Even though it may not be possible for Government to carry 
out in full the recommendations of the Retrenchment Committee in the 
course of this year, next year it is just probable that the Government 
will find itself in the happy position of being able to do more than 
balance its Budget. The Honourable the Finance Member in the course 
of his Budget speech has himself said that if this reduction and the 
others which have been agreed upon could have been fully and effec­
tively put in operation by the 1st of April 1923, the net military budget 
for 1928-24 would be 57*75 crores; but a sum of 4*25 crores has to be 
allowed for special expenditure in Waziristan and for the fact that the 
reductions cannot be in full force throughout the year.*’ So that this 
expenditure of 4J crores is abnormal expenditure. Similarly, the lag 
and the terminal charges are not items of normal expenditure; they 
are admittedly abnormal. We have, therefore, no justification for say­
ing that the financial position of India is so bad to-day that we must 
levy additional taxation. In fact, the Budget is a self-balanced 
Budget even to-day. (The Honourable Mr. E. Af. Cook: 
** How? *’) If we were to look at it from the proper point of 
view of what is normal revenue and what is normal expenditure, which 
can be put down to revenue, the expenditure and ^ e  income are 
balanced. Government have, therefore, no very strong ground to stand 
upon when they say that for bringing about an equilibrium between the 
normal revenue and expenditure they want this additional taxation. 
What in effect they will secure if addition to the salt duty is approved, 
will be a surplus. If things go on as they expect them to do during the 
course of the next year,—though it is very difficult to make a prophecy, 
—I think by the end of the year they will find themselves in the fortu­
nate position of having a considerable surplus. As a matter of fact, tiiese 
4 '̂ crores will be a surplus, and the question for us to consider is whether 
we are going to allow Government to have this surplus through the salt 
tax. I would certainly not grudge Government a surplus provided it 
was not to take it out of the salt duty. Some of my friends have tried 
to make out the salt duty is not an oppressive tax, but the position 
has not been made convincing ^even though my friend the Honourable 
Sit Umar Hay at Khan has given to us a number of jokes about it. I 
am*^afraid he spoke as if be thought the salt duty had something to do 
vfiHt the duty that the Members of this Council have to perform towards 
Government. The salt duty is certainly not expected to be a duty of 
the Members of this Council to support Government in their proposal for 
additional taxation ofi salt. An addition to the existing salt duty may 
bn a legligible increase from the point of view of the cost per head of 
the population. The real question is Whether the salt duty is not an 
emergency tax, to be resorted to only to meet emergencies. I do not 
wish Government to reĝ r̂d the salt duty in India as something of the
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nature of income-tax in England. * Whenever tihe Finance Member 
Tthere finds himself in a difficulty he raises the income-tax, say, by a few 
pence or by a shilling. The Government in this count^* cannot look 
44pon the salt tax as an ordinary ^ax which, on account of the ease with 
which it can be assessed and collected, ought, froii# time to time, to be 
raised. Really speaking, the salt duty should have been reduced by 
this time to Re. 1 per maund to the pre-war level. It was tolerated only 
as a war measure and it continues at* the present time as a sort of war 
measure; but if we were to give Government an additional four or five 
orores in the matter of the salt tax, then the emergency character of the 
tax would vanish. It is essentially a tax which ought to be resorted to 
only in a time, say, of sudden calamity, or sudden difficulty or a catas­
trophe. Salt cannot be regarded as an ordinary object of taxation. It 
is people's food, and therefore Government ought not to manipulate this 
tax from year to year in order to make up their recurring deficits. The 
Honourable Mr. Cook said that the outcry against the salt duty was a 
very old out<a:y, and that the battle-cries of one generation ought not to 
be made the battle-cries of another generation. Unfortunately in this 
country. Sir, some serious grievances of the public have not yet been 
redressed and we have to continue our agitation against them and in 
favour of certain reforms. The question of military expenditure and 
the question of currency and exchange are questions involving popular 
-grievances of old standing, and we have to agitate for reform with 
regard to those problems and we are not here simply repeating the old 
cry against the salt duty when we say that the duty ought not to be 
raised. It is misleading to say that because the poor man is not likely 
to suffer very much by the addition of 12 annas or a rupee or Rs. 1-4, to . 
the family burden, therefore, the Government should be alloŵ ed to increase 
the salt duty. I would suggest to Government, if they have any doubts 
about public feeUng, that they might take a referendum. Many of my 
friends have doubted whether the public really feels against this salt 
duty. I would therefore throw out a suggestion; let the Government 
take a referendum of the mass of the people, and if they find that the 
people do want this salt duty, certainly they will be welcome to impose 
it. But I have no doubt in my mind whatsoever that they will not get 
aven a fraction of the population of India on their side in this matter 
of the salt duty. I do not want, Sir, to refer to what has been said in 
regard to provincial contributions. In the course of my budget speech 
I have said already that it was an apple of discord thrown into the 
midst of the representatives of the provinces by the Government of 
India. It has been Suggested that if the public consented to this pro­
posed increase in the salt duty, it might be possible for Government, in 
the very near future, to reduce provincial contributions. I would say 
in this connection, that if the Governments of province® are to have 
their contributions reduced it will be jjractically tantamount to their 
taxing their own people. The increased tax will fall upon their people, 
so that the Government of India will give back to the provinces ^ th  
one hand what tliey will be taking from the people of the provinces T t̂h 
the other. Then again. Sir, there is no certainty as to what Govern­
ment is going to do with regard to the provincial contributions. In any 
case, I do not feel that the Government is justified in raising the salt 
duty, because I repeat that this deficit is not a real deficit, taking the 
normal revenue and the normal expenditure of the country. ^If the 
Coimcil will allow the Government to raise <iie salt duty, it will only 
iprovide a big surplus. We do not want Gove^iment to have such »
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surplus just at this moment when the work of retrenohment of expen­
diture has ndt been completed. We feel that there is still considerable 
scope for retrenchment and we are convinced that all possibilities o f 
retrenchn^ent have nt)t been exhausted. The Council is not, therefore, 
justified in allowing the Government to increase the salt duty.

The H o n o u r a b l b  S i r  BASIL BLACKETT (Finance Member): Sir,
Professor Kale is at any rate consistent. Li the debate on the f^eneral 
discussion he took the view that it was better to budget for a deficit than 
to impose new taxation at the present time. I Hiba r̂ee, I am afraid, witb 
his rosy picture of an abnormal deficit, which means really a normal sur­
plus. But I would just give ^ m  one argument based on hie premises. 
Assume that this year we have got an abnonnal position which gives us st 
deficit. Is not that the moment to put on for a year the emergency tax 
to cover it? After all, the period for which the tax is imposed by t lw  
Bill is only r year. We should therefore on that basis be using our 
emergency weapon for the emergency purpose and reach the end 
of the year with our budget balanced and go forward next year 
to the problem of how to deal with the next year's Budget. 
Lut is the deficit abnormal? It has become rather normal. We 
have had five years of deficits in succession. It has been asked to-day 
why we should not have a sixth, and that a very little one? Well, it 
is the last straw that breaks the camel’s back "  is a proverb which can b^ 
applied to deficits as well as to other things. It is said that the deficit ia 
abnormal because the charges for Waziristan are not normal. I hope they 

. are not, but such charges were not very abnormal in the last generation and 
the generation before that. It is said that the deficit is abnormal because 
there are the lag and the terminal charges in the army estimates which 
will not recur next year. I am afraid some terminal chcurges will not be 
over by 1924-25 though we hope the lag will be entirely over. But as I 
have pointed out in another place more than once, over 2 crores of the 
reduction in the army estimates this year represent a non-recurring reduc­
tion ot stores. That reduction does not recur. Next year we shall have to 
find some means of effecting reductions in other directions to keep that 
particular bit of reduction in our hands. The same is true in some of 
the civil estimates. There is a cut of 8 crores in the programme Benewals 
expenditure, the expenditure for keeping the rail roads in repair, so as to 
keep them in proper condition and prevent depreciation. That is not a nor­
mal cut. That is not a recurring saving of 8 crores. The same line of argu­
ment that there is no real deficit this year is one on which the suggestion that 
we should transfer to capital certain charges which are at present charged 
to revenue has been based. Now that has been dealt with from time to 
time rather fully, but I must repeat here that there are certain charges in 
the Railway Budget which repijesent repayments of capital in the sense 
that they represent a reduction of our capital liability in respect of annui­
ties* But that is the only provision in the Railway Budget for writing off 
railway debt, for reserve,—for depreciation in general. We cannot have an 
asset such as the Railways and regard it as certainly a valuable asset a 
hundred years hence. We may all then be flying about with our own 
wings. What will be the value of the railways? You must make some 
roasorffeble provision for writing down your expenditure.

The ‘ H o n o u r a ble  M r .  LALUBHAI SAMALDAS: Have a sinking
fund. r
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The Honoubablb Sir BASIL BLA0KETT: That is exactly what I 
am advocating and that sinking fund must be charged to revenue.

The H o n o u r a b l e  M r . *  LALUBHAI SAMALDAS : That will be later 
on but at present it must go to capital.

The H o n o u r a b l e  S i r  BASIL BLACKETT: That is not the case now. 
Such as it is, it is charged to revenue. Then, there are two crores of ex­
penditure on New Delhi which has to be shown on the other aide.

The H o n o u r a b l e  M r .  LALUBHAI SAMALDAS i F o r  w h i c h  w e  a r e *  
not responsible.

The H o n o u r a b l e  S i r  BASIL BLACKETT; I do not say who is res­
ponsible. All I say is that I have not suggested in the Budget transfer- 
nng it to a revenue charge. I. said it is only sheer necessity which justi- ' 
fies its being kept as a capital charge without any provision for its 
yearly repayment. Would the Honourable Member like to do a deal with 
me over it? I have 196 lakhs which ought to be charged to revenue. Would 
he like to exchange this for the 114 lakhs representing annuity charges?

The H o n o u r a b l e  M r .  LALUBHAI SAMALDAS: If it is correct, let
us go in for it.

The H o n o u r a b l e  S i r  BASIL BLACKETT: I am in great hopes that
next year by the time the Budget is introduced we shall be able to revise all 
these deficits and be able to improve the whole of the accounts, and 
present real commercial accounts for the railways. But we are arguing 
now only this question of the annuity. Now for the purpose of showing: 
a surplus where there is a deficit on the methods which you have used 
for accounting for years, when you have announced to the public that there 
ib a deficit on those methods, are you going to improve your credit by 
making a transfer to capital not in order to improve the accounts but 
simply because you want to make your deficit appear like a surplus? I 
entirely agruc with the line that Professor Kale took that, if you are going 
to have it, you should show yoiu: deficit as a deficit and not as a 
camouflaged surplus. The argument that our credit has been suffering 
has been challenged to-day by two Honourable Members. I should like 
to remind them of what they said on March the 7th. Mr. Lalubhai 
Samaldas suid :

“ The Budget ought to be balanced. There is no 'doubt about it. Those of ui- 
who have anything to do witli commercial concerns realise that unless the budget is 
balanced neither the country nor the Government can have any credit with the outside* 
world.”

Sir Manockji Dadabhoy had something interesting to say on the subject 
to-day. This is what he said on the 7th of March: •

‘ I endorse all that Sir Basil Blackett lias said as regards the necessity of balanc­
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ing the budget. It would be impolitic, it wotld be unwise, it wouU not be in 
consonance with a well regulated policy to leave the deficit uncovered and some nj^nr 
must be found to obtain that object.'*

After ail we are all agreed that the deficit must be covered. The only 
question is, is it better to put on new taxation or to leave the deficit 
uncovered, if the new taxation is so unpopular or so much disliked as the 
particular method which we have proposed this year? Well, I never^heard 
cf any taxation that was popular. All taxation is disliked. I  imagine 
that it would be very seldom that you would get a majority in a refdhjndum 
in favour of any taxation. Incidentally, I am |ifraid that the 4 crores-
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4ciioit would be inoreased comuderably if we tried to have a referendum 
on the question of imposing the salt tax. But all Jbaxation is disliked, and 
taken by itsel! it will invariably be objected to and opposed. The people 
who are responsible fj>r the finances of *lhe Government, this House, the 
other House, the Government, in the case of India, have got to do things 
that are not altogether popular if they want to balance the budget. If you 
do not carry taxation as this House and the other House have carried it 
with great spirit and courage in the last few years, you will never bo able 
to put your finances in a sound position. This year we have gone further. 
We are not merely proposing to cover our expenditure by new taxation. 
We have done our utmost to put into efiFect the very drastic recommenda­
tions made by the Retrenchment Committee. I was very much gratified 
to hear to-day a Member of that Committee say that he was thoroughly 
satisfied that the Government had put into force all that was possible in 
1928-24 of the recommendations of the Retrenchment Committee. That,
I do assure tho House, is the case. We have gone all out to eflfect those 
reductions. It is going to be a continued fight all through Uie year to* 
prevent the actual expenditure exceeding the Budget figures. In this case 
we have to depend on putting into force retrenchments which we have not 
yet had actually time to carry out. If that is so, I think that I really have 
tt good answer to the complaint that has been made that the Government 
was imyielding in not agreeing to large cuts in the estimates as presented 
to the other House. These estimates, as presented, showed the minimum 
figure which it was honestly possible to consider as likely to be reached in 
reducing expenditure next year. If the Government produces estimates 
and then accepts large cuts in the course of the discussion, it is open to the 
just charge of having produced bad estimates. It cannot permit a lakh or 
two here or a lakh or two there to be cut and still claim that the estimates 
that it introduced to start with were correct.

The H o n o u r a ble  M r . LALUBHAI SAMALDAS : That is what we
were told by the Honourable the Finance Secretary last year.

The H o n o u r a ble  S ir  BASIL BLACKETT: I admit that possibly
some things that happened last year may have been misleading us this 
year. But this year our estimates represent the minimum that we can 
honestly put forward as required after putting into force all the recom­
mendations of the Inchcape Committee.

One particular point has been mentioned. It is an item called service 
charges in the interest figures. Now, tHe budget for our requirement for 
interest is necessarily one of those which are uncertain. If you borrow 
late in the year you have larger charges to pay under the head of interest 
on treasury bills and less under service charges. But just taking that 
item as it stancls, we are told thnt because last year we managed to get 
through a rupee loan of 47 crorcs with Rs. 68 lakhs for service charges, 
our estimate*'of Rs. 80 lakhs this year when the loan is only Rs. 25 crores 
is 0̂0 big. Well now, in 1917-18 we borrowed Rs. 42^ crores and the 
service charge came to Rs. 236 lakhs. We borrowed Rs, 56 crores in 
1918-19 and the service charge was Rs. 162 lakhs. In 1919-20 we borrowed 
Rs. 21 crores and the service charge was Rs. 181 lakhs. The next year, 
the loan was Rs. 49 crores and the service charge Rs. 190 lakhs and last 
year il^was Rs. 47 crores and the service charge Rs. 58 lakhs.

The B o n o u r a blb  Mr. LALUBHAI SAMALDAS: The Department
WM learning. They ou ^ t to have leamt better now.
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The HoNouRABiiE SiK BASIL BLACKETT: We have taken the yearly
average which is over Bs. 80 lakhs and put it down at 60.' •

The H o n o u r a ble  Mr. LALUJBHAI SAMALDAS : Not thei a v era g e .
TiUst year’s percentage is what I want. •

The H o n o u r a ble  S ir  BASIL BLACKETT: The year before it was
Bs. 190 lakhs for Bs. 49 orores and last year Bs. 58 lakhs for Bs. 47 orores. 
We have not taken the average of iliose two. We have taken the average 
over a series of years. I only give that to illustrate that that figure is the 
best figure that we can produce. We are quite confident that taking the 
estimate for interest as a whole it was impossible to make any serious out 
in it without being fairly certain that on the estimate as a whole we should 
find it necessary to come back for a supplementary grant. {The Honourable 
Mr. Lalubhai Samaldas: “  Could have done it.*') Of course, we can quite 
well introduce at the beginning of the year estimates which we know will 
require supplementaries of 10 per cent, all round, but we cannot present 

► those estimates as our forecast of the budget expenditure for the year. 
The fact that you can get a supplementary estimate if a out is 
made has nothing to do with the question that you have got to 
produce a forecast now of what your expenditure for the year will 
be. It may be quite different from your preliminary demand for grant 
which you can double by a supplementary grant if that is possible. An 
appropriation under the demand grant is really rather a different problem 
from forecasting your budget requirements. However, we have honestly 
reduced our estimates to a form where we think it is impossible to reduce 
the figure below the figure of the deficit of 869 lakhs which we now put 
forward. -

Then the question is, if this salt tax is so unpopular, if like all other 
taxes sentiment objects to its being taxed, is not some other kind of taxa­
tion possible? As the Council is aw are, we did our utmost to see whether 
anything could possibly be done in that direction. All efforts were made 
by Government to see whether an agreement could be arrived at for other 
kinds of taxation which would between them take the place of the salt 
tax. Not only was there no unanimity among those who suggested alter­
natives, but in nearly every case—I must not say they did, but I think 
they privately thought that salt tax was preferable. {A Voice: No, no.'*)
It was said in another place that ii anything was going to encourage non­
co-operation it was the income-tax department, and a surcharge on income 
proved very, very unpopular and T do not think there would have been any 
chance of an agreement on that as a substitute for the salt tax. Given that 
the budget deficit must be covered, the Government of India are honestly 
and sincerely convinced that the right and the fairest course in the interests 
of the Indian tax-payer as a whole, in the interests of Inffia*s credit and in 
trhe interests of the future of India is the salt tax. They did not close 
their minds to the possibilities of other taxes, though I may for myself 
that I went through very much the state of mind which Sir Alel^ander 
Murray went through. I disliked salt tax. It did not seem to me ttf be a 
desirable thing in itself, or a desirable thing to come forward with as a sup­
plement to the Betrenchment Committee*s report. But one after another 
possible alternative taxes were explored. The possibility of a further reduc­
tion of expenditure was, as I have explained, out of the question®  ̂ I  have 
great sympathy with one argument that is put forward in connection with 
that matter. I think it is as a matter of fact the strongest argument 
figainst the imposition of salt tax or any other tax this year and that if
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that additional taxation will take away all inducement to Govemment for 
further retrelichment. Had I thought that I should have voted for the 

'opposition to the salt tsix. But vhy Aould that be so? Assuptie that we 
have produced a budget that balances in 1923-24. In the first place, most 
of our taxation is annual. But apart from that we are still over 9 crores 
bhort of a final balance because there are 9 crores of provincial contribu­
tions between the Government of India and the final balance—bet\is{pen its 
permanent income and permanent expenditure whatever the normal figure 
of that is going to be. We have got 9 crores of retrenchment to make 
before we can clear the provincial contributions out of the way as we are 
pledged to do, 9 crores of retrenchment less such amount as we may obtain 
from increasing revenue from existing sources. I have missed one point 
that was made by a speaker to-day and that is that our revenue estimates 
are unduly cautious. It is very difficult to frame revenue estimates with 
ihe world in its present state, to foresee what the future of our internal 
trade and of our export trade is going to be, but we have been sufficiently 
warned by our efforts last year only when our revenue estimates WjBre 12 
crores too high as to the dangers of overestimating. I claim that we have 
not underestimated. We have allowed for a considerable increase,
[ think nearly 4 crores in gross roceipts from railways, for an 
increase of over 3 crores in the net receipts from the Customs
and we have allowed for normal growth elsewhere. We have not 
allowed for abnormal growth of revenue. We have not allowed for a 
boom. I hope the boom is commg but 1 do not expect it, I am afraid. 
If we are going to have an improvement of trade, it is going to be slow 
and steady and probably, in the best interests of the world, it is better
that it should be slow rather than a boom. But we cannot frame estimates
on the assumption that it will be anything but slow and steady. That 
being so, there is no room for being over-sanguine as to balancing our 
budget in future years by growth of revenue. We have got considerable 
retrenchments still to carry out. We have got complete the work that 

lias been done by the Betrencbment Committee and I hope those Mem- 
1)ers of the Eetrenchment Committee who are also Members of this 
House will not disagree with me when I endorse a remark that was 
made in the other House that the Eetrenchment Committee is not tha last 
\̂ ord on possible retrenchments.

The H o n o u r a blh  M r . LALUBHAI SAMALDAS : I hope not.
The H o n o u r a ble  S ir  BASIL BLACKETT: We too hope not but I do 

say that is the one argument which seems to me really a strong one against 
covering the deficit this year that it will take away the inducement to 
Government to economise. There is 9 crores between us and a real balance, 
which is a considerable inducement and the House can still study the 
Betrenchmei)t Committee’s repoi^ and talk to us next year and the year 
aftefi I do not imagine that will be forgotten. I do claim, therefore, 
thatlookin)? to the interests of India as a whole the Government is doing 
right in asking that the salt tax be passed, that the Budget for this year 
be balanced and that the era of deficits which has now been with us for 
ii years shall be definitely brought to an end. ’

The^HoNOURABLB D r . M ian  S ir  MUHAMMAD SHAFT (Law Member): 
The motipn now actufeilly before the House is that the Bill as amended by the 
Legislative Assembly be taken into consideralaon. I venture to suggest to 
iHonourable Members that* further disousgion on the salt duty will property
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4inse on amendment to clause ^ Btandkig in the name of my Honourable 
jtriend Mr. Cook. There have, I submit, been already a sufficient number 
•of speeches of a general character and therefore, Sir, I  nt̂ ove that the 
•question now oe put.

The H o n o u r a ble  t h e  PRESIDENT: I think tBe House is prepared 
to come to a decision without my putting the closure.

The H o n o u r a ble  t u b  PRESIDENT: The question is: ^
Xliat the Bill to fix tlie duty on salt manufaotured in, or imjported by land into, 

certain parts of British India, to vary the duty leviable on certain articles under the 
Indian Tariff Act, 1894, to fix maximum rates of postage under the Indian Post 
OflFice Act, 1898, to amend the Indian Paper Currency Act, 1923, and to fix rates of 
income-tax, as passed by the Legislative Assembly, be taken into consideration.*’

The motion was adopted.
The Council then adjourned for Lunch till Three of the Clock.
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The Council re-assembled after Lunch at Three of the Clock. The 
Honourable the President was in the Chair.

The H o n o u rable  t h e  PRESIDENT: The Council will now proceed 
with the detailed consideration of the Bill—clause by clause, the Preamble 
heing held over as usual.

Clause 1.
The H o n o u rable  S a iy id  RAZA ALI (United Provinces East: Muham­

madan) : Sir, there are certain amendments before this House.
The H o n o u rable  t h e  PRESIDENT: There are no amendments be­

fore this House.
The H o n o u rable  S a iy id  RAZA ALI: I mean, Sir, in connection with 

the Finance Bill, there are certain . . . .
The H o n o u rable  t h e  PRESIDENT: There are no amendments bê  

fore this House.
The H o n o u rable  S a iy id  RAZA* ALI: It is true, Sir, that there is no 

amendment before this House to clause 1, but so far as the other clauses 
are concerned . . . .

The H o n o u rable  th e  PRESIDENT: Order, order. I called clause 
1. If the Honourable Member desires to speak on clause 1, he can do so.

The H o n o u rable  S a iy id  RAZA A LI: Sir, I want a ^ i n g  from you 
whether certain amendments would be ia order. ^

The H on o u rable  th e  PRESIDENT: The Honourable MembeiTwill 
get a ruling from me when the occasion arises for me to give a rifling 
He will not get a ruling by endeavouring to speak on a clause on whidi 
lie apparently does not w i^  to speak. I again call Clause 1.

The question is that Clause 1 stand part of the Bill. ^
The motion was adopted. ^
The H onoubablb th e  PRESIDENT: Clause 2.



1878* ' ootoKoii, OF STATE. [2 3 rd  M arch 1928-
<

The H o n o u r a b l b  Mr . E. M. OOOK: Sir, I b e g  to m o v e :

** That in sub clause (i) of clause 2 of tlie Bill, after the words ‘ construed ife'
words ' wiMi effect from the first day of March, 1923 ' be inserted, and th^t for 

the words ‘ one rupee and four annas ’ the words ‘ two rupees and eight annas ' be 
substituted.’ ’ ^ r 6

The operative portion of this amendment, Sir, is to give effect to the 
recommendation made by the Governor General, I do not propose to 
jrepeat what I said this morning in moving for the consideration ôf thâ  
Bill. I  then endeavoured to show why it was, in the opinion of the Gk>v- 
emment, necessary that this amendment should be made to the Bill as 
passed by the L e ^ a tiv e  Assembly. In my remarks this morning Id id  
not dwell at any length on the merits or demerits of this particular tax, 
nor do I propose to do so now. for, if the truth be told, Sir, in the speeches 
we heard tins morning I did not catch many remarks criticising the salt 
tax as a tax. So far as 1 understood them, those speeches were mainly 
directed at establishing a direct negative and in view of that I do not think 
it necessary to go over the ground again, or to examine the arguments 
advanced, or that perhaps will be advanced on this clause, against the 
proposed enhancement of the salt tax. I beg to move.

The H o n o u r a ble  S a iy id  EAZA A LI: Sir, I  do n o t wish to lose my 
right to speak on the amendment moved by the Honourable Mr. Cook, 
but as I have given notice of an amendment to the amendment moved by 
my Honourable friend Mr. Cook, I, Sir, would ask your indulgence to 
give a ruling on a point that is not free from doubt. The point. Sir, is 
this, I have moved an amendment to the proposed . . . .

The H o n o u r a ble  t h e  PRESIDENT: The Honourable Member has 
not moved an amendment; he has an amendment on the paper.

The H o n o u r a ble  S a iy id  RAZA A L I: Yes, I have given notice of an 
amendment; I have not moved it yet. But that proposed amendment is 
so indissolubly connected with two other amendments of which I have 
also given notice that it is impossible to separate the one from the others. 
The point, Sir, is this that there is n certain deficit in the Budget which 
amoimts to Es. 369 lakhs . . . .

The H o n o u r a ble  th e  PRESIDENT: If tho Honourable Member want# 
a ruling with regard to his amendments, he must not make a speech.

The H o n o u r a ble  S a iy id  RAZA ALI: I just wanted, if I
might, to explain tint the other two niiiendments wHich follow the pro­
p e l  amendment . . . .

The H o n o u r a ble  th e  PRESIDENT: We are n o w  dealing mth clause
2 and I will at once re-assure the Honourable Member that the amendment 
he has placed on the paper is pc3rfe6tly in order as regards clause 2 and 
he gan move it if he likes. When we come to any other clause, if it is 
necessary to give a ruling, I will do so, but I d o  not propose to  anticipate 
events in any dhape or way.

The H o n o u iu b l e  S a iy id  RAZA ALI: That is exactly the reason wbf 
I ask vour indulgence to put up with me for a minute so as to enable me 
to indicate what I mean. If I have that permission now I  will do that.

The S o n o u r a ble  t h e  PRESIDENT: If the Honourable Member is 
to ask me to rule whel^et certain amendments he has latfef on the paper
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relating to other clauses are in order, he not get n ruling from me. 
He will get a ruling on the amendment that is now on the paper and which 
deals with the clause under discussion. If it is necessary plater, I wil! 
give'a ruling regarding the other amendments when the time arrives.

The H o n o u rable  S a iy id  KAZA ALI : If that is ^our ruling, then the 
only thing 1 propose to do now and the only thing which I can do, strictly 
according to law, is to move that the consideration of clause 2 stand over 
till this Council has had an opportunity to consider clause 6. That is the 
reques! that I make to you; it is for you to grant it or not; but one thing 
1 can say is that there is a precedent for that course. That was done last 
year when a clause that was first in point of order stood over until the con­
sideration of the following clauses had been completed.

The H on o u rable  Tmi PRESIDENT: I am quite prepared to put that 
to the Council and, if the Council so decide, it can.be so postponed. That 
is a matter entirely for the Council to decide. Motion is made that the 
consideration of clause 2 be postponed till the consideration of clause 6 
has been c(3mpleted. That motion is now open to debate.

The H o n o u rable  S ir  BASIL BLACKETT: Government have no
objection to this, if it would meet the convenience of the House. I under­
stand that the object of the motion is that Honourable Members may be 
in a position to know whether or not in the event of their not accepting 
the Government's proposal in regard to the salt tax, they can make up 
the balance of the deficit by proposing other clauses which would impose 
additional taxation. You, Sir, have ruled that a ruling cannot be given on 
that at this stage, but if you could give a ruling on that, it might be 
possible to go on with clause 2 at once. I do not wish to ask you to 
change your ruling, if it is contrarj  ̂ to the orders of the House, but the 
whole point of this amendment is to obtain a ruling for the guidance of 
the House.

The H on o u rable  th e  PRESIDENT: Then if this is so I would suggest 
to the House that they take up what seems to me the logical position and 
oppose the motion of the Honourable Saiyid Raza Ali that the clauses be 
taken out of their order.

The question is :
“ That the consideration of clause 2 l>e postponed till the Cv̂ nsideration of clause 6 

has been completed.’* ’

The motion was negatived. *
The R ig h t  H o n o u rable  V. S. SRINIVASA SASTRI (Madras: Non- 

Muhammadan) : Sir, it strikes me that it might be helpful, w ^ e  we are con­
sidering this particular amendment, to consider the position of the salt duty 
in the system of Indian taxation. It has be%n said that the opposition to this 
duty is sentimental, that it is a necessity imposed on HonourabTe Members 
by the approach of a general election and that upon the whole the consid&a- 
tions so far put before the Legislature are of a political rather than of an 
economic nature. I am gratified that there is no tendency on the part 
of official exponents of the Bill to minimise the political or the electioneer­
ing aspect; they grant that there is much force in them; but they are 
not prepared to grant that there is any material argument that mijht be 
brought forward against the salt tax. Sir, the poet has said that one half 
of the world does not know how the other half lives. If it is true anywhere*
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J believe it^is true with referencse to the Members of this Council, say, 
4/enerally in their attitude towards those who live either on or beloW the 
margin of subsistencje in this country. ‘ Of these people, there are not tens 
o f thousands nor hundreds of thousands, but millions. The average income 
per head in this country has been variously estimated, but the official 
estimate which we regard as very sanguine puts it at about 30 or 32 
rupees. This is the average. The number of people who get incqines far 
below that figure must be enormous. 1 am using the ’figure arrived at 
s  long time ago, probably the figure of 30 or 32 should now under modem 
<jurrency be put at 55 or 00 rupees. Even so, there are millions \^o live 
below the margin of subsistence. I am afraid a vivid perception of their 
life is not toiongst the equipments of the Members of this Honourable 
House in approaching this subject. To these millions, Sir, an anna ib 
not a bagatelle, a rupee is a considerable proportion of their extremely 
restrieted annual budgets. I can speak from personal knowledge of these 
people, because. Sir, as I will admit, it being no crime, I have lived very 
close to this line of subsistence. For many years when I was a little boy, 
the prospect of starvation was a familiar companion and amongst my 
sharpest and bitterest recollections to-day is this circumstance, that one 
ytar when money was scarce and amongst other necessaries of life salt 
was very dear, my poor mother was obliged to decline a gift of mangoes 
because she could not afford to purchase the salt necessary for pickling 
it. It is me, I may venture to say, who am entitled to say a word on 
behalf of the millions of India: others have no right to speak of what the 
•effect of a salt duty raised to Rs. 2-8 may be upon these poor millions. 
Free salt is by ancient tradition one of the gifts which ambitious monarchs 
used to dream of being able to give some day to the poor people. After the 
British established themselves in this country and regular budgets became 
the rule, I quite remember for a long series of years Secretaries of Staie, 
Viceroys and Finance Members saying time after time * we hate to put 
on a salt duty. We would gladly rid ourselves of this necessity, and our 
ambition is, as the financial strength of India grows, one day to abolish 
this tax for ever.' In th^t sentiment the people and the Government used 
happily to agree till some years ago. Now either because the necessities 
of India from a financial point of view have become vastly greater or 
because the close attention to the needs of the poor that used to be paid 
in former times has disappeared— Î do not care to distinguish between 
these two causes as to their relative intensify,— for some reason or other, 
we*have all, officials and non-officials, come to regard the salt duty as a 
part of our financial system. It has reached down to one rupee some­
times. It generally stood at Rs. 1-4-0; it came up to Rs. 2-8-0 for some 
years, but w^ considered it a piece of good fortune that we were able 
ibo bring the taxation down until it reached Rs. 1-4-0, and it must have 
been the direst necessity which could drive the Finance Member of a 
p ^ t generation to think again of raising it. As I said, even non-official 
opinion has come to regard the salt duty as an inseparable part of our 
fiscal system. I will vemture, Sir, to quote the opinion of my 
late master Mr. Gokhale on this subject, for it is sometimes enveloped in 
obscurity. He used to say ‘ The salt duty now stands at n low level. 
If it could be reduced still further and brought down to the level of one 
nipe^, I should Dot object to its being a part of our fiscal system. That 
is onecof the taxes which must be kept at a very low level in order that 
Oovemment may have in their Ifands always n margin of taxation which
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•they could avail themselves of at a pincl^’ The occasions when he would 
have sanctioned an increase of salt duty would be the direst necessity 
of the State, and even then only for a temporary period. I had hoped 
in the* discussions in another place that Government would declhre that the 
<idditional impost on salt which they were contemplating >vas a purely 
temporary thing to enable them to tide over the distrdfes of this particular 
jear so that they can cut it out next year absolutely. If that condition 
had been promised, 1 personally believe tlujt the objection to the salt duty 
would not have been so very bitter. On the other hand, Sir, it was freely 
4illowed to be stated—and I heard something very near it this morning from 
tluj official Benches— that this additional revenue from salt was intended 
to be made a permanent part of Indian finance and glittering prospects 
<jf squashing the provincial contributions were held out upon the strength 
of the revenue acquired from the new duty on salt.. That *puts the case 
-jilt<)gethcr out of court, so far as I am concerned. I should have been 
willing to recommend a ,small additional impost on salt for one year and 
for one year only, if it would have enabled the Government to bring about 
•a balanced budget for this year, trusting to better sources next year to 
liclp them out of a similar difficulty. If it is going to be ii permanent 
impost, if it is going to add to our revenues in order tliat we may meet 
obligations such as the squashing of provincial contributions or additions 
to the salaries of the Imporial Services, then, T am afraid, the last justi­
fication for this impost is taken away. I am very willing to believe, Sir, 
that an unbalanced budget, coming after four imbalanced budgets, is an 
«'vil. I am willing to believe that a surtax on customs is a nuisance. I 
tun willing to believe that a surtax on income-tax is not popular by any 
means; but the greatest evil of all, it seems to me, is a certified tax on salt 
standing at the very high level of Bs. 2-8. I cannot but think that the 
Government of India have been very badly advised in chooBing this means 
of escape from their financial difficulties.

The H o n o u r a b l e  Rai B a h a d u r  L a l a  RAM SARAN DAS (Punjab: 
Non-Muhammadan): Sir, I am sorry that Government have not been 
able to accept the recommendation, or rather the decision, of the Legis­
lative Assembly as regards the duty on salt. It is a matter of great 
concern to us that His Excellency the Viceroy has had to use the power 
under section 6 7 B  three times in this year, 1 9 2 2 -2 3 , which power h e  
is supposed to use very rarely. I have the greatest esteem for His 
Excellency, but, at the same time, and with due deference, to His Excel­
lency’s office, I must, I think, voice the feelings of the people and of my 
constituency in particular in putting before this House very strongly 
that the salt tax is very greatly resented by the people. So, I oppose 
the amendment very strongly. I cannot understand - why Government 
has been led to enhance a most unpopular tax. Various proposals to 
meet the deficit have been put forward by this House and ^ e  Assembly 
but they have all been ignored by Goveijiment. (Tho Honourable Sir 
Basil Blackett : “  No.’ ’) The Government, I am sorry-to say,*has been 
found non-co-operating with the co-operators. I think the Govemm^t 
should not incur any unpopularity among the people by adopting thfe 
measure which are evidently bent on enforcing regardless of our wishes.
I cannot understand, Sir, why Government is so nervous about this 
small -deficit of 8 crores and some lakhs. There was a time, Sir, in the 
last few years, I mean, when our exports were very small. But ftow, 
the prices of exportable articles have fallen considerably of late î nd in 
many e a s e s  bv 40 to 50 per cent. I believe there will he a heavy export
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this year, whioh will lead to a very large income to railways although 
the Honourable the Finance Member has only put in about Bs. 2 orores 
as extra income from Bailways, in ,the Budget. I think we shall fully 
get another 3 to <1 crores indeed from the Bailway income. So, I do 
not imagine, Sir, that this deficit will really exist when our next financial 
year comes to an end.' The increase in the railway goods rates has also 
been responsible for the decrease in the traffic as between small radii 
the traffic has been taken on by the carts and other transport.'  ̂If the 
Bailway administration will consider this point, that will be another 
way of regaining the income which they are at present losing. As I 
had no chance to speak on the main Bill, in case I am allowed, I want
to put in about one or two remarks, at the end of my speech.

The H o n o u ra b le  Tira PBESIDENT: I think the Honourable
Member must confine himself to the amendment. The debate was very 
long this morning.

The H o n o u ra b le  B ai B ah adu r L a la  BAM SABAN DAS: As re­
gards the income-tax also, Sir, I might point out that as trade is reviv­
ing, the Government can anticipate a bigger income under income-tax. 
I  feel that when Government has not minded a deficit of Bs. 17 crorea 
in the currient year, the small paltr>’ deficit of about Bs. 3 crores need
not be minded now. I therefore beg the Government to reconsider their
amendment.

The H o n o u ra b le  S ir  EDGAB HOLBEBTON (Burma Chamber of 
Commerce): Sir, I feel that in common with the whole of the House 
I must acknowledge the intensity of the impression that has been made 
upon me by the personal appeal of the Bight Honourable Mr. Sastri. 
Coming as it does from a man who has himself lived, as he tells us, 
very close to the line, coming as it does from one who represents the 
Bpciety he does and has led the public life he has, it must carry great 
weight. It is therefore with some feelings of temerity that I venture 
to carry the argument a little further than he has and to put it to you 
that in spite of all this, there are periods in a country's career or history, 
when every class, race and creed of its population must bear its share 
in the burden which has fallen upon it. La the present instance we have 
iiad before us a very interesting series of debates in another place which 
we have been able to follow—some of us fortunate ones personally and 
some through the newspapers— and we have had some interesting 
speeches in this House also, and I think I may go so far â  to say that 
we have arrived at a dead conclusion, practically unanimous, that this 
Budget defitiency must be made up. I was indeed surprised this 
morning to hear two of the ^nior Members of this House going back on 
this view and expressing the desire to let the deficit run. The gentle- 
iften concerned, on second thoughts, I cannot believe will maintain this, 
iis we have at present the facts before us, there is no way for this House 
to avoid leaving that deficit except by passing the salt tax. I wish to 
be quite clear on this point. All that has come up to us from Govern­
ment who are the only people, who, as we are at present advised,* ..can 
mote an amendment, the only amendment which is officially before us 
whiclf will cover this deficit is the salt tax. Supposing that the dangrâ  
'f loavinp thp deficit uncovered is greater than the danger of passing
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the salt tax I would put before my Honourable friends here and specially 
before my Bight Honourable friend the fact that from the evidence 
that Imis come before me from an eight months' travel round*India with 
the Fiscal Conmiission there is a t e ^  deep and strong feeling in the 
minds of Indians that there is still room to tax the ryot. The volume 
of evidence that we had was overpowering that there was room to bring 
in a policy of protection even though it would certainly fall upon the 
lowliest |ind humblest houses in this country. From this point of view 
I think it must be admitted that in itself the salt tax, apart from its 
sentimental side, is no more a severe tax upon the multitudes than is 
a protective policy. In fact, I go so far as to claim that where the 
incidence of the salt tax will be in annas the incidence of protection will 
be in rupees. Therefore, Sir, from the purely financial point of view 
I do not find that the case against the salt tax is at ^1 conclusive. 
From the sentimental point of view those of you who know India better 
than I do will probably feel even more strongly than myself that it 
would be desirable, if it could be afforded, to remit this tax and if this 
House had been meeting to-day to discuss a series of alternatives by 
which the budget could have been balanced and the deficit covered I 
very much doubt if the balance of opinion here would have fallen on the 
side of salt. It is a very queer thing to me, Sir, that the united wits 
of the Assembly have entirely failed- to produce any alternative. Not 
one alternative has come up to us from that Assembly after some 20 or 
*25 days' discussion and therefore I can only take it that the position we 
have to discuss here is simply a choice between the salt tax and an 
uncovered deficit. Let us not confuse the issues by bringing in any 
other point whatever. That is the case which has been put to us from 
the Assembly. Well, Sir, in the course of his remarks this com ing, 
the Honourable the Finance Member, if I heard him aright, was per­
fectly explicit on the fact that he was at the moment only asking for 
this salt tax for one year. If that is so, I appeal to the Eight Honour­
able Mr. Srinivasa Sastri to come in with him for this one year. During 
that year we can all of us see how. the affairs of the nation go. We 
<jan all of us think out alternatives to this tax and W h e n  the budget 
comes up next year it will not be a question of deciding simply whether 
the salt tax shall be at this figure or at that; it will be to decide whether 

better alternative can be found for an. unpleasant ea^pedient which 
want of mone'y has forced us into for one year. *

The Honoukablb Lala SUKHBIB SINHA: This motion re­
minds me of what happened last year on this subject. When the budget 
was placcd before this House as well as the other House last year the 
salt duty was proposed to be raised from Bs. 1-4-0 to Es. 2-8-0. When
the Budget was discussed on the general merits here as ^11 as in the
other House, very great opposition was m%de to this proposal of raising 
the salt duty. Whefti the P'inance Bill was placed before ^he other 
House this point was discussed, namely, of increasing the salt dilW 
from Es. 1-4-0 to Es. 2-8-0 and it was rejected by a majority of votef.
His Excellency the Governor General did not like to recommend or to
certify the enhancement on that occasion. The Bill Was brought here 
as amended by the Assembly and my friend Sir Edgar Holberton took 
it in his head to move an amendment to raise the*duty from Es. t-4-0 
to Bs. 2-8-0. To that amendment, almost all the non-officials objected.

The HoNjOURABLB Mb. LALUBHAI SAMAH^AS : Officials also.
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. The H o n o u ra b le  th k  PRESIDENT: The Honourable Member was 

rdpesledly interrupting this mominjg. I trust he will refrain from dcying 
so tiiia utemooB. •* #•

The .H o n o u r a b le  L a l a  SUKHBIK SINHA: That amendlmetit of 
Sir Edgar Holberton was strongly objected to by the non-oflScial Mem­
bers of this House and as the Governor* General did not recommend the 
Bill the Finance Member and other official Members did not support it. 
That amendment * was rejected and the salt duty remained where it was, 
that is Bs. 1-4-0. Now we find the same proposal again before this 
House. I do not find any reason or justification though in a different 
shape— f̂or in increase from Rs. 1-4-0 to Rs. 2-8-G. From last year to 
this year nothing new has happened which has enabled the Govern­
ment to justify asking for an increase of duty on salt. I should have 
been very glad if our new Finance Member would have begim his career 
by having no fresh taxation. He had a full opportunity of retrench­
ment before him. The Inchcape Committee recommended a great deal 
of reduction in expenditure. If he would ihave made a Ijtltle more 
effort it was possible for him to balance the budget without any further 
taxation. The deficit is only about 369 lakhs out of 130 crores. I 
think to reduce the expenditure by 3J crores is not very difficult if we 
work out details. I am not going into details at present because we 
have discussed the question on previous occasions. But I find that 
both in the Military  ̂ Department and in the Civil Department there is- 
still a great deal of scope of retrenchment. What I say now is this that 
if the Finance Member would have liked to balance his budget with the 
present income he could have done so. But he says he has thought over 
all the proposals and could not find his way to suggest any other propo­
sal than the increase of duty on salt. Sir, we non-officials, so far as we 
and the public are concerned, have opposed this proposal not only this, 
year but opposed also last year. From 'm y experience, and as it haR
been the experience of my Right Honourable friend Mr. Sastri, I can
tell this Council that salt is one of the indispensable necessaries of life. 
If you go to the villages you will find himdreds of people taking their 
bread with salt, nothing else but salt. From this you may see how 
much salt is necessary for the upkeep of life of the common villager 
who Jias nothing else but bread and salt. When the salt is^so commonly 
used and so necessary to life, it is not right for the Government to in­
crease the duty on salt again after so many years and it should be- 
allowed to remain as it is without any increase. I quite agree with the 
Finance Member that the Budget should be balanc^ but the question 
is about the ways and means, how to balance it ; he says that the salt 
duty is the ^nly ways and means to balance it, hut I differ here from
hini. I say that there are many other ways how the budget may be
balanced. , But we have no (fiance to go into the details, and wo aro 
n^ver asked to express our opinion at the proper*time. They budget 
â  they like, and when they find difficulty, they come to n« for fresh 
taxation. lliis country is already overburdened with taxation, and I 
think'no further taxation is justified at this present time. My Honour­
able friend. Sir Umar Hayat Khan, attacked me personally and said 
Aat I would not raide the question of cattle in ttiis respect but I do raise 
that ̂ question- It is*my experience that salt is required for cattle also. 
I thiiSr in all dairy farms it is the experience that salt is given to cattle. 
To all cattle that we keep in our houses we giv^ salt ; without salt no 
cattle is found to be In good health, or can give good milk. He say»



that salt is not required for cattlc, and he says that when cattle are in 
the jungle, who give them salt? I think he has forgotten the fact that 
in the jungle these cattle have no work to do, and therefore* they do not 
want these things, they do not get fodder, no grain that we give them 
in our houses and therefore salt is one of those thinfs that are required, 
for fodder and other things. Therefore,, to say Jbhat salt is not required 
for cattle is to go against the facts. Therefore, Sir, I submit that when 
salt is ŝuch a thing that it is required for human beings, and for cattle, 
and for all kinds of animal, then is it not the duty of Gk)vemment to 
keep thig tax as low as possible? It is said that it will be only 3 annas 
per head per annum more and it is nothing. But, Sir, when you take 
into consideration the total income per head of people here, you wilt 
find what effect this will have on them. The total income is not more 
than Ks. 30 or 35 per head in a year,—which means 3 or rupees a 
month; so out of that, if a man spends so much on salt and so much 
on other things, it will be a great burden on the poor man. Little 
things become great when collected together. It is said that it 
oomes to only 3 annas, but it will bring in six crores of rupees. Six 
crores of rupees is not an insignificant amount, and it will come from 
the poor people of this country. Then what I say is that this salt duty 
will be paid by the rich as well as the poor alike. The principle of 
taxation should be to tax those more who can pay, and less those who 
cannot pay. The salt duty will fall on the rich and poor equally.
Therefore, Sir, I strongly oppose this amendment, and request the 
Honourable Finance Member and the Honourable Fitoance Secretary 
not to press this question, and I think Government is not well advised 
to press t̂hifl enhancement of the duty on salt, and T would request them
tc reconsider the matter and not press it.

The Honourable Maharajadhiraja Sir RAMESHWAKA SINGH 
(Bihar and Orissa: Non-Muhammadan): I do not propose to say anything 
about tb’e merits of the question before us as it has already been ex­
haustively dealt with by the able speakers who have preceded me. I will 
therefore! confine myself to a few remarks.

His Excellency the Viceroy has sent the Bill to us with his recom­
mendations and has advised us to agree to the tax, as in his opinion it 
IS the only feasible solution of the present difficulty. I daresay, there 
can be two questions as to the sincerity and earnestness with which
he and the Finance Member are trying to solve the questions of the finances 
of the Empire. ^

The report of the Inchcape Committee has come as a welcome relief 
and I airi sure that India will be very grateful to the abW financier who 
has rendered a signal service to the country by his report and to Their 
ExcellonqieB the Viceroy and the Gommander-in-Chief who have agreed 
to his suggestions. I hope that it may be found possible for Loi^ Iflch- 
cape to come again to India, in a year or two and go more deeply into the 
subject with the help and advice of officials and npn-officials, and I am 
sure that liis next visit will be attended with a still more welcome con­
tribution to the question of retrenchment of expenditure. I have every 
hope that His Excellency the Viceroy will be only 4oo glad to mak« such 
reductipns in the very heavy taxation of the country as may be considered 
necessary, imd that the proposed additional tax on salt is only a matter of 
a year or two, •
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I^Maharajadhiraja Sir Bamesb\(ar Singh. 1
I appeitl to the Honourable Members of this House to put their trust 

in His Excellency and they may be sure that by strengthening his bands 
«t the present moment they would be noting for the best interests" of the 
country. '

• .
The H o n o u r a ble  R a ja  VASUDEVA BAJA o p  K o l l b n o o d e  (Madras: 

Nominated Non-Official): Mr. President, when I spoke on the Pudget
two weeks ago in this Council, I expressed, Sir, that there was genuine 
mis-giving in regard to the form that the proposed additional taxation 
has taken, that lAiere was a feeling against taxing the breakfast table, that, 
though the incidence of taxation proposed was negligible there was a sound 
sc^ntimental objection to tne enhancement of the salt tax and that it was of 
4in unpopular character. These considerations appear to me to be real 
And I must confess that it was with a prejudice against this particular 
taxation that I approached the question. Having now given the pro­
posal my most careful and anxious consideration, Sir, I have come to the 
conclusion that the reasons for supporting the motion before us and of 
accepting this additional burden far outweigh those against it and that 
it is our duty, as responsible Members of this House,, to support it even 
at the risk of incurring some public odium. We are not here as mere 
advocates of one cause or another as in the pre-reform days, when we 
had neither power nor responsibility, but now things are quite different 
and we must take a long view of things consistent with our share of res­
ponsibility and position.

The position as 1 see it now is this* The Budget as presented to the 
Assembly by the Government anticipated a deficit of 4^ crores, and the 
Finance Member laid great stress on the absolute necessity of covering 
that deficit. So far as that point is doncemed, no body has attempted 
to minimise the obligation upon us to do so, or seriously attempted to 
argue that we <jan, without most undesirable consequences, allow the 
world to know that India has once more failed to produce a balanced 
budget. There were two ways by which this object of covering the deficit 
might have been attained. One is by a reduction of the expenditure. In 
this respect circumstances have entirely altered since last year. The 
Retrenchment Committee has concluded its work and submitted its report; 
and the budget as presented provides for such retrenchments as can be 
effected in the coming year in accordance with its recommendations. Some 
people say the action taken does not go far enough, others have com­
plained that in certain respects it goes too far and that Departments 
which are essential to the «development of our resources and political life 
are being st&rved. There is a greater measure of unanimity that still fur> 
ther reductions^should be made in the expenditure on the Army, though 
here again demands have been ^nade for the improvement of the imsatis- 
factory conditions under which our troops are being housed. As regards 
the'"strength of the Army, His Excellency the Commander-in-Chief has 
stated that it is only with great reluctance and in view of the sheer finan­
cial necessities that ho has concurred in the very considerable reductions 
which are to be effected. After all, on such a question those on whom 
€uch a tremendous responsibility is placed must have some say as to the 
terms V>n which they wiH undertake it. We have, therefore, to proceed on the 
assump^on that so far as the reduction of expenditure is concerned 
have arrived at the minimum demands which the Government are in .a  
position to put forward. * And while certain suggestions accepted by Gov-
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«mment have reduced that demand slightly, we still havei a defleit of 
about 34 crores or, after allowing a small margin, about 4 crores to cover. 
It iPj^uimecessary for me to refer, to certain suggestions thrown out as to 
treating Be venue expenditure as Capital expenditure.

The H o n o u rable  t h e  PBESIDENT: I must remind the Honourable 
Member that he is on the amendment. •

The H o n o u rable  R aja  VASUDEVA RAJA of  K o l l e n o o d e : I am only 
showing that . . . .

The H on o u rable  t h e  PRESIDENT: Will the Honourable Member pro­
ceed bearing in mind my words 1

The H on o u rable  R aja  VASUDEVA RAJA of K ollen g o d e  : It boems
clear that, so far from rehabilitating our financial credit, it might 
t;eriously be depreciated. This is a very serious matter, in view 
(jf . the large amount of credit we have to raise in the near 
future in connection vAth the Railway Programme and the repay­
ment of Government loans as they fall due. These obligations 
are so large that an increase of even one per cent, in the rate at which we 
can borrow money would make a very heavy addition to our interest charges 
in the next few years. We are, therefore, left face to face with the fact 
that in order to cover this deficit and to produce a real balance between 
our revenue and our expenditure, we must provide the Government with 
additional resources. The Government's proposal is to double the salt 
tax being the only proposal which has stood financial scrutiny. We were 
given to understand this morning that negotiations were carried on in 
another place to see whether no more acceptable alternative tax or com­
bination of taxes could be devised but although the Government were 
apparently ready to go at least some way towards an accommodation, no 

 ̂general agreement was found possible. That seems to me a matter for 
great regret «and I do not know whether there is any prospect of negotiations 
being resumed or, if so, with what chance of succ(‘ss. But, in the absence 
of any such arrangement 1 feel compelled, though reluctantly, to support 
the minimum demands which after full consideration of the discussion in 
this Council the Government feel bound to put forward. I trust nothing 
that I or others here may say, will in any way lessen the chances of some 
agreement being arrived at between the Government and the Legislature, 
for, I feel that much of our present embarrassment is due to the fact that 
a precipitate decision to condemn and reject the budget proposal wa* 
taken in certain quarters before full consideration of all the important 
issues involved coiiJd possibly have been accorded.

I cannot conceal from myself the fact that even if the taxation pro- 
jyosals of Government are accepted, they provide only their immediate 
(obligations. The obligations to the Provinces still remain.^ This is, as I 
have stated before, a matter of very greyest importance. Retrenchment 
and additional taxation have, in most provinces, already beeif carried to 
the limit of which present conditions admit. ^Such further retrenohillent 
as may be feasible are unlikely to be sufficient to meet even those addi­
tional pension charges and salary charges which under the new financial 
arrangement will not reach then maximum for several years to come. Nor 
can the provinces be expected further to tax themselves merely to relieve 
the Central Legislature of wh^t, I admit, is a very unwelcome aitl ditf̂  
agreeable obligation of assenting itself to additional taxation. For my part,
I can see. no other way out of the unfortunate dilemma in which we are 
placed and can only hope that a decision may, ultimately, be arrived at»
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[|ta]> Vasudeva Baja of KoUengode.]
whioh will not add to the already enormous difficulties of the situation and 
apparently irf^oncilable differences between the Government and^the 
Legislatuie» whioh, while it may no ddubt cause the Government consi­
derable anxiety and &nbarrassment, will not necessarily improve the posi­
tion or reputation of the Legislature or forward the objects and aims which 
we have at heart. With these few words I support the motion.

The Honourable Saiyid BAZA A L I : Sir, I cannot but deplore the form 
that the amendment of the Honourable Mr. Cook has taken. Sir, there 
are occasions when, in order to meet your budget requirements, you have 
to raise taxation, and I do not conceal from myself the fact that sometimes 
you have to impose taxes even on the poor classes; but Sir, it is almost 
unheard of to find a tax raised from Bs. 1-4 to Bs. 2-8, in other words an 
increase of 100 per cent. Sir, I deplore this amendment because of the 
constitutional developments which it may raise hereafter, but I no les& 
deplore it because of the financial implications that are involved there­
under, Sir, let me say in plain words that there is a general feeling in ■ 

the country that th§ choice of Government has fallen on this 
’ tax in particular because Government think that they can get 

all the money that they want, or that they think they want, by raising the 
duty by 100 per cent, on this most necessary commodity of the poor. Had 
it been a case of the incidence of taxation falling proportionately on the rich 
and the poor, I do not think the solid united front that has been shown 
by the countrj' against this taxation would have manifested itself. And 
what is it, Sir, that the incidence of taxation means? This is not the time 
to go into larger economic questions, but I believe every school-boy knows 
that you should not require all the residents of a country to pay the same 
amount of taxation, which, if you do so, amounts to nothing less than a 
poll tax. The incidence of taxation means that the poor or thqpe who are 
least able to bear it should be required to contribute the smallest portion 
to the State exchequer, whereas those who can afford to pay larger sums 
should be required to contribute their proportionate quota. In this case, 
Sir, we find that ever '̂ man, whether rich or poor, or belonging to the 
middle classes, will have to contribute to the State revenues almost the 
samo amount; and this for obvious reasons is the most objectionable feature 
from a financial point of view of the tax that is proposed to be levied. 
Sir, it is most unfortunate that the Government should have concentrated 

* all their energies on this tax in particular and should not have explored the 
possibilities of raising money from other sources. Is not one entitled to 
say that the Government ought to have considered the alternatives of 
taxing many other commodities which would readily suggest themselves to 
every, man who has gone through this question. An import duty co\ild 
easily have beeSi' levied on silver; there was petrol to be taxed and there 
were so many other commoditiesr which I could name, and which for the 
sake of time* I propose to drop, on which the Government could reasonably 
have  ̂raised a tax in order to supplement their revenues. All the same, 
Sir,*we find that the entire burden has been thrown on this one commodity 
and on this commodity alone. Sir, if the Government had acted in a rea­
sonable manner I am one of those who would have been prepared to sup­
port the raising of the salt duty by a small amount, but I cannot bring my­
self to Support a measure which throws the whole burden on to the shoulderjt 
of the p^r. Sir, I think, the ametidnlent of the Honourable Mr. Cook is 
one of the inevitable results of the yoking together of an irremovable exe­
cutive and an elected Legislature. Sir, there is not the least doubt if the
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oxecutive were even in some slight measure responsible to the Legidlfiiture,. 
some way out of the difficulty would have been found long long ago. Ag it 
IS, J can quite see the Grovemment arguing: “ We are aware no doubt
that to certify does bring a certain*amoimt of odium upon us; yet the vote 
of either Chamber cannot affect our position in any fhaterial degree. Here 
is a very handy tax and by imposing it we can,raise 4  ̂ crores; therefore, 
we are going to raise this tax, ' On the other hand you find a Legislature 
smarting under the knowledge that the increase is against the dictates of 
their *own conscience and that it is impossible for them to swallow this- 
camel. It may be, Sir, that the Government during the past months 
have swallowed many a camel and would not hesitate to stick at a gnat; 
hut the Legislature is yet unable to do it. They also find that that is the 
feeling of their electorate. Therefore, they argue like this, “  There is 
absolutely no reason why we should put our solemn seal of approval to a 
tax which we dislike, which we abhor, and which at the same time is 
highly distasteful to our constituents; Here is a Government which after 
all by a mere shake of its pen can certify this Bill and give it the effect of 
law; therefore, why not throw the entire responsibility, the entire odium, 
upon the shoulders of the Government?'* These, if I mistake not, are the 
rt̂ fepective feelings and I have not the least doubt— I am convinced—that 
it our conptitution would have allowed the Legislature greater voice in the 
counsels of the executive Government, this impasse would not have been 
created.

Now, Hir, ooming to the spoech( s that have been delivered, I have made 
it quite clear that the greatest wrong that the tlovernment have committed 
is to propose to raise the entire money from one source without looking 
to other sourccs of revenue But, Sir, I am unable to see eye to eye with 
my friend the Right Honourable Srinivasa Sastri when he said that alto­
gether it was impossible to raise the salt duty unless the country was face 
to face with an emergency or a crisis. A speaker on this subject had earlier 
in the* day given utterance to similar sentiments. The Right Honourable 
Srinivasa Sastri went on to quoce from that distinguished son of India, 
the lato Mr. Gokhale. Now, Sir, I find that in the officially reported 
uttorancei  ̂ of Mr. (rokhale there is nothing which would give support to the 
contention of the Right Honourable Srinivasa Sastri. We know. Sir, that 
India's finances were in a most prosperous condition in the year 1902; sur­
pluses had accrued from year to year during the preceding 4 years. Spealang 
in the Imperial Legislative Council, Mr. Gokhale pointed out that it was 
a wrong thing to take from the tax-payer more than was necessary for 
the needs of the State. His plea was for a reduction of the salt duty, also 
for a reduction in the income-tax so as to give relief to the payers of 
hicome-tax by raising the minimum income on which income-tax should 
be levied. Now taking that as his theme, I find, Sir, thi^is what the late 
lamented Mr. Gokhale said on the 26th Jlarch 1902: Taxation for finan­
cial equilibrium is what we all can understand, but taxatioE(«—kept up in • 
the face of difficulties and misfortunes of a period of excessive depif^ssion 
f.nd for ' large, continuous and progressive surpluses '—is evidently a 
matter which requires justification.'' I believe, Sir, if the Government 
had not tried to cast their net too wide, and if they had not proposed to 
increase this tax by 100 per cent., it may well be that the Government 
could claim t h a t  their case was covered by the first dictum enunciated hfere 
by Mr. Gokhale when he said that “  taxation for financial equiHbrium is 
what we all can understand Now reverting to the same subject, a 
vear after, namely, in 1903, when relief was announced by Lord Ourzon
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by reducing the salt tax from Rs. 2-8-0 to Rs. 2-0-0 arid also by raising 

the minimum taxable income, I find the late Mr. Gokhale said tKis:
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limit of the income-tax from five hundred rupees to one thousand, and 
of reducing the duty on salt from Rs. 2-8-0 a maund to Rs. 2 at the 
‘̂arliest opportunity.'* Sir, this, T believe, is the highest non-oflacial Indian 

-authority that I can quote on this subject. It would appear from this 
that provided your need is great, provided you will not make the tax per- 
inunent and keep it within reasonable limits, an increase would be 
justifiable; but here Government have given no indication that the present 
increase is only temporary.

The next objection is that the increase is too great, and it is impossible 
to agree to that. If, Sir, the- Government had tried to touch not only 
the pocket of the poor but also to knock at the door of the rich, if they 
had tried to make both the rich and the poor pay proportionately, I for 
one would havt; been prepared to support the amendment of Government. 
As it is, Sir, I find it is absolutely impossible for me to support the 
amendment. If there is a division, the only course open for me would 
be to cast my vote against it.

The H o n o u r a b l e  M r . C. A. INNES (Commerce and Industries Mem­
ber) : Sir, salt has lost its savour for me. 1 hold of course by this salt
tax, but I do say that I hope that never again shall I have to speak of 
salt either here or elsewhere. But T feel that I must once again get up 
to re-state the position of Government in regard to this most difi^ult 
matter. I think the House is wed aware why we have proposed this tax. 
As I have said before, we began the preparation of our Budget this year 
with a postulate that this year at least we must balance the budget. We 
were aware that if we did not balance the Budget this year we ^ould be 
driven for the sixth year in succession to have a deficit budget. We also 
were aware that if we left an uncovered deficit this year, that fact must 
tax the attention of the world. Everybody knows here, in England and 
elsewhere, that this year we had made the most strenuous efforts to 
balance our budget. The Honourable Mr. Raza Ali and others may say 
what they like, but I say without any fear of contradiction that the Gov­
ernment of Indi^ could have done no more than what they have done in 
the way of carrying out the recommendations of the Inchcape Committee's 
Report and in retrenching. We have cut down our expenditure side to the 
absolute minimum possible, and yet. Sir, in a good year, in a year of good 
crops, in a year vhere trade, if not very prosperous, at any rate, has shown 
signs of revival—and yet we still find ourselves with a deficit of 3*69 crores. 
That is our ^position. We have tiut expenditure down to the limits and 
we still cannot make revenue and expenditure meet. Are we to go before 
the cvorld with that position? We decided definitely that we could not 
<io so. We could not do it in the best interests of India and 
in the interests of India's credit. And, whatever objection may 
have been taken to the precise method we propose for balancing this 
budget,* I have rarely heard, either elsewhere or in this Council, I have 
rarely heard any challenge to that proposition. Everywhere it has been 
accepted 'almost as axiomatic that the deficit must be covered. I  am sorry 
to hear to-day, Sir, several of the most respected leaders of this Council



tending to resile from their position. * I am sure that on reflection they 
will return to their former positio. ĵ, that come what may the deficit must 
be covered. Then, Sir, we have been accused to-day that «vve have made- 
iio^efiforts to. explore ait-ematives^ 1 am quite sure that everyone in this 
Council knows that that charge is not true. I mn sure that everyone 
recognises that we have done evetything we can not only by ourselves but 
in consultation with the non-olliciel representatives of the people up here. 
We have done everything to find a satisfactory alternative to the salt tax. 
And we have failed. And that is why the salt tax still stands. The salt 
tax, whatever its disadvantages may be, has many advantages. It is easy 
to collect. The increase of the tax does not increase the collection charges 
nor does it increase the distribution charges. I would like the House to 
remember that what makes up the price of salt for the consumer is not 
the cost of manufacture, which is very small indeed, but the duty plus the 
aistribution charges. We don’t touch the cost of manufacture. We don't 
touch the distribution charges. And from one point of view, enhancement 
of the salt tax is a good tax because Government does get or should get 
practically the whole proceeds of the tax. The middleman may pass on 
rather more than the tax to the consumer, but he cannot do very 
much in that way. And, from that point of view, the tax is a good tax. 
It is also a good tax in that it distributes the burden all over the people. 
It is perfectly true that proportionately the burden comes more heavily 
upon the poor. But the burden in any case is so small that I cannot 
admit that it is a practical objection, having regard to the necessities of 
the case. •

Mr. Raztt Ali has given awaiy hia own case. Mr. Baza Ali is quite pre­
pared to agree to a 50 per cent, increase in duty. We have proposed a 
100 per cent, increase in duty. It sounds a lot. I admit it sounds a very 
heavy increase. But what does it mean? I have given the figures before, 
not once but many times. But let me put them to the Council in a 
slightly different way. It means this. I should first explain that we know 
by statistics that the annual consumption of salt in India, including the 
consumption by human beings, by cattle and including all the consump­
tion of salt for industrial purposes,—we know that the average annual! 
consumption per head is 6 seers per annum. On the 28th of Febi:uary in 
Delhi City here, a man could have bought for one anna two months* supply 
of salt. As a result of our increased duty, he could on the 10th Marchi 
have bought for one anna six weeks’ supply of salt. If Mr. Raza Ali's 
amendment had been accepted, he could have bought seven weeks' supply 
of salt. Now, Sir, that is what Mr. Raza Ali’s amendment means. Surely, 
in actual practice, there is not so very much difference between increasing 
the price of salt by 50 per cent, and increasing it by 100 per cent. And, 
Sir, let me take the Right Honourable Srinivasa Sastri'ajribjection. And I 
should like to say*, Sir, that I do appreciate the moderation with which 
the Right Honourable gentleman put hffe case. Mr. Srinivaia Sastri said 
that there were a very large number of people, many millions of jPBople, 
in India who lived on the margm of subsistence and he put it im the 
Council very strongly that this increase in the duty on salt, slight though 
its effect might be, would press hardly upon this submerged tenth. I dare 
say that is true, Sir. But all taxation must press to some extent upon 
^h e  poor and ir. e v e r y  country in the world there is this submerged tenth. 
It is not peculiar to India. That phenomenon iinfortunately is common 
to call countries in the world, and Sir, since we are dealing *with this 
submerged tenth, I say that this submerged tenth in this country is in some
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ways better off than the submerged teuth in other coimtrieB. Mr. SrinivaBa 
Sastri has been in London in England in the winter and 1 have no d6ubt 
that he has seen, as J have seen, miserJible half starved half-clothed crea­
tures selling matches or what not in the streets with the snow on the 
ground and the wind blowing on their faces. Take his own country, 
Madras. In Madras where it is always warm, where clothes are hardly a 
necessity of life, Sir, in Madras the submerged tenth are in somer ways 
tetter off than they are in Europe. 1 do not attach r̂eâ i importance to 
the Honourable gentleman’s arguments, for, as 1 have said, there is scarcely 
any taxation in the world but must press hardly upon some small fraction 
of the population.

Then, Sir, Mr. Srinivasa Sastri quoted Mr. Gokhale and 1 was 
interested to hear that in 1903 . or 1904 it may have been—Mr. Gokhale 
admitted that there should be a tax of Be. 1 a maund on salt. Had Mr. 
Gokhale been alive to-day. Sir, having regard to the decrease in the pur­
chasing power of money and the general rise in the standard of living, 1

quite sure that Mr. Gokhale, in view of the changed conditions to-day, 
would not have disapproved at any rate of a Bs. 2 tax on salt. Bs. 2 
to-day, Sir, is worth no more than Be. 1 twenty years ago.

Mr. Sastri also said. Sir, that had he any guarantee that this tax would 
-^nly be a tax for one year, he personally would not object to it. He 
agreed that it was a matter of last importance to balance and cover our 
deficit, and in view of the importance of*effecting that, he said that he 
would agree to this increase in the salt tax had he any assurance that it 
would be for one year only. Well, Sir, on that I can only refer him to 
clause 1 (3) of this Bill which provides that the clause of the Bill which 
relates to sĉ lt shall remain in force only up to 31st March 1924.

Sir, when I am pn the economic aspect let me refer to one more fact. 
I should like the House to think how greatly the standard of wages and 
of comfort generally has gone up in India in the last few years. We all 
know that in 1919-20, subsequent to the war, there was a rapid and steep 
increase in prices. We had to readjust our wages all over the country 
in order to meet that increase in the co^t of living. Government had to do 
it, and I think I am right in saying that they spent Bs. 9 crores in doing 
it. And not only Government but every employer of labour had to do 
the same. I was told the other day that Government had been very 
unwise in increasing the wages, and that instead of that, they should have 
tried to meet the case by a war bonus. From one point of view I agree, 
had we been afej.e to do it, had we any cost of living inrlex which would 
have enabled us to do it. From another point of view I do not agree, 
for 1 hold q^yself strongly that the one thing which India requires is an 
in cr^ e  in the standard of living. Sir, as a result of our action in 1919-20 
oon^Wned udth a period of fall in prices, I hold that there has been a remark­
able increase in the standard of living in India in the last two or three 
years. Wages remain where they were fixed. T*hey were fixed on the 
basis of prices in 1919 and 1920. Prices have fallen all over India and 
Ptfople,are far more able than they were before to fltand even'this small 
increase in the salt tax. Every one in this Council will admit, in fact 
I have H ot heard this position seriously challengedevery one in this 
House will admit that there is no objection on the economic ground t(i
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this salt tax, but the objection is pcJlitical. 1 do not under-state the 
j>oiitical objection at all. 1 do realise and Government always have reaHsed 
lhat we have placed those Members of the other House whô  have to face 
theif electorates in November— w  ̂ have placed them in a very difficult 
position by asking them to agree to an increase in am unpopular tax. We 
would not have done, so, Sir, had we been able in any other way, in any 
other satisfactory way to meet our present needs.* But, Sir, in this Council 
Honourable Members .‘ire not placcd in that same difficulty, and I do 
<'PpeaUto the Honourable Members of this Council to come to the assist­
ance of Government in our hour of need. I know that the possibilities, 
the constitutional implications in this metjsure weigh very heavily upon the 
heart of every one hero. If tĥ * Honourable .Members will come now to 
the help of Government, if on a dispassionate consideration of a very 
•difficult problem they arrive at the (‘onclusion that on the whole Govern­
ment have done the right and the wise thing, then, Sir, I say that it is 
their duty to go into the lobby witK the Government, ’ and to send back a 
message to the Legislative Assc‘nibly that on a consideration of all the
facts of the case they have come to tlie conclusion that the action taken
by Government was right. And, Sir, who knows whether the Legislative 
Assembly on getting that message may not reconsider the matter and 
may not minimise the crisis which we all fear may be coming. Sir, it is said 
that we are putting a great strain upon the reforms. I believe myself that 
the acid test by which the refonned councils will be judged in England and 
in the world is by this case. The world will ask whether the reformed 
councils are going to rise to the occasion and again shoulder their respon­
sibility. Tt is admitted that we must'balance the budget. Govcmoaent
hnvGJ done their part, and I ask the Council to do their part.

The H on o u rable  C o lo n el  Sn: UMAli HAYAT KHAN: 1 just want to 
say that T shall shortly vote for the salt duty. My reason for so doing 
is that tliis duty falls equally on all shoulders and not on the zemindars 
alone. The second reason is that we might one day get rid of the pro­
vincial contributions. The third reason is that it is only 3 annas per head 
per year, that is one pice per month and I cannot think that people cannot 
pay one pice per month. T want to say the truth. I do not carq whether
rny constituency returns ri. or not. i  want to say that this ie the best
-way of getting out of tĥ  .. ulty in which the Government is.

The H onouuable  Sii: KJ )w AK HOLBEETON: 1 move that the question 
he now put.

The H on o u r .\ble  Mu. LALUBHAl SAMALDAS: We on tliis side of
the House very much appreciate the appeal made by my Honourable
iiiend Mr. Innes to consider very carefully the pros and coitt of the subject, 
but there are certain factors which weigj  ̂ with us and lead us to think 
that this increase of salt duty will be unbearable by the poorest*of the Door. 
In this connection I would like for the sake of the Honourable Mr. Innes’ 
information chiefly and for the infonnation of the House refer'to certain 
statistics to show that the submerged tenth in Madras or Bombay or in 
other parts is worse off than the submerged tenth in London. I have not 
been able to get th(̂  figures after 1909 but 1 hnvt* been able to get the 
fitrnres up t̂ ) 1909. Thev show that in P^ngland the consumption ^ f salt 
1^12 pounds, but after deducting for manufacture and other pijiposes I 
lake it that the consumption is BO pounds per mun. In France it has
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risen from 20 to 30, from 1830 to 1886, while in Germany it has risen from 
25 to 85 pounds and in Kussia, the poorest countt^ on the Continent, it has. 
risen from 18 to 83 pounds and in Ipdia it is still at 12 or 13 pounds. 
Now according to mj' Honourable friend the figure works out at 12 pounds 
also. For the information of the House 1 will read one sentence from 
Mulhairs Dictionary of Statistics:

“ Whenever the consumption falls below 20 pounds per inhabitant, it is bad for 
public health. During the Paraguayan War of 1864-70, it was observed that* the men 
who had been without salt for three months, when wounded, however slightly, died, 
as their wounds would not heal.’ *

And then the same author says about India:
“ Consumption of salt barely averages 10 pounds per inhabitant, which tends stilL 

further to debilî .&te the inhabitants.’*

This is a well known authority and a world recognized authority and I 
dare say it will be acceptable to all concerned. If that is the condition of 
the poorest of the poor in India, is it not likely that if we increase the 
duty on salt from Rs. 1-4-0 to Rs. 2-8-0 the consumption of salt will go 
down. I have before me figures to show that when the duty was increased 
in 1888 the consumption did go down and it was only in 1903 when the 
duty was reduced that consumption went up. Now, my late lamented 
friend Mr. Gokhale has been guoted by my Honourable friend Saiyid 
Baza Ali. I may also refer to his speeches and say that every time he 
has spoken on this subject he has said that the tax affects the poorest in 
the country and that it is the duty of the Government to do away ’ with 
the salt tax as quickly as possible. He has quoted authorities from Lord 
Cross in 1890 and from Lord George Hamilton in 1895. We feel that the 
condition of the poor is such that they cannot afford to pay this heavy 
tax which will fall more on the poor proportionately than on the rich and 
it is because of that that I want to oppose this tax. It is not in a spirit 
of lightheartedness that we oppose this tax. -We realise the difficulties 
of Government. At the same time Government should realise the diffi­
culties of the poor. As my Right Honourable friend Mr. Sastri said the 
poor do not seem to be the concern of Government now. If they were 
the concern of Government, Government would find some other way of 
balancing the budget. But it is because the poor suffer that we want to 
vote against this amendment. ,

The H o n o u r a b l e  t h e  PRESIDENT: The question is :
“ That in sub-clause (1) of clause 2 of the Bill, after the words * construed as if *̂ 

the words * withtt/ f̂fect from the first day of March, 1923 * be inserted, and that for 
the words ‘ one rupee and four annas ’ the words ‘ two rupees and eight annas * bfr 
substituted.**^ o

5̂ s many as are of that opinion will say Aye, those of the contrary 
opuiion will say No. I think the Ayes have it. {Cries of ** No."')

The question I have to put to the House is that the amendment I have 
iust read to the House be made. On that question the House will divide. 
As trie House is very full, Honourable Members should be careful to 
rise in khe\r ,plapes and tf. vote in a distinct voice, as otherwise it will bo' 
impossible for the clerk at the table to prepare the Division iftst properly.
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The H o n o d b a b l b  t h e  PB£SID£NT: The result o f  the d i v i s i o D  is a s  
followB: ■

Akbar Khan, Major Kawab. 
Amin-al-lskm, Mr.
Baker, Mr. C. M.
Barron, Mr. C. A.
Butler, Mr. M. 8 . D. 
Chadwick, Mr. D. T.
Cook, Mr. H. M.
Crerar, Mr. J 
Forrest, Mr. H. T. 8 .
Froom, Sir Atihar.
Holberton, Sir Edgar.
Ismail Khan. Mr.
Jha, Dr. O. N.
Lai Chand, Lieut.
Mac Watt, Major-General R. C.

A^ES-.28.
Miller, Sir I#slie.
Murray, Sir Alexander. 
Muzammil-ullah Khan, Nawab. 
Rawlinson, H. £ . Lord.
Sarma, Mr. B. N.
Shafi, Dr. Mian Sir Muhammad. 
Singh, Maharaja Bahadur K. P. 
Singh, Mahatajadhiraja Sir 

Kameshwara.
Tek Chand, Mr.
Thompson, Mr. J. P.
Umar Hayat Khan, Col. Sir. 
Vasudeva Raja, Raja.
Zulfiqar Ali Khan, Sir.

N O ES-10.
Avvanfirar, Mr. K. V . R.
Kkle, Bfr. T . O.
Lalubhai SamaldM, lfr«
Muhammad Hus5(ain, Mr. Ali 
Naidu, Mr. Y . B.

Ram Saran Das, Mr.
Ray, Raja P. N.
Raza All, Mr.
Sin ha, Mr. Sukhbir.
Srinivasa Sastri, Rt. Hon. V. 8 .

The motion was adopted.

The H o n o u i u b l b  t h e  PRESIDENT: The Honourable Mr. E. M. Cook.

T h e  H o n o u k a b l b  M r .  E. M. COOK: I b e g  t o  m o v e ,  Sur:
** That at the beginning of sub-clause (2) of clause 2 of the Bill, the following 

words be inserte i, namely :
‘ With effwt from the first day of March 1923 *.*»

As regards amendments Nos. 3, 4 and 5, although of course I must 
move them separately, I should like to give an explanation which will 
ppply to all of them. These amendments are either consequential to the 
amendment which has just been carried or are of a precautionary nature, 
in order to meet any possible doubt that may arise as to the applicability 
of the provisions of the Provisional Collection of Taxes Act, 1018.

The amendment was adopted.
The H o n o u r a b l b  Mr. E. M. COOK: I beg to move:

That sub-clause (3) of clause 2 of the Bill be omitted.

This sub-clause which is to be omitted was inserted in the Assembly in 
order that the extra tax collected during the month of MAch need not be 
refunded. It was proposed by a non-offigial Member and was accepted by 
Government. In view of my first amendment to-day, which has been 
oarri^, this particular sub-clause now becomes unnecessary. •

The H o n o u r a b l e  t h e  PRESIDENT: To clause under consideration, 
further amendment moved, that sub-clause (3) be omitted.

The motion was adopted.
The H o n o u r a b le  t h e  PRESIDENT : The question is that clatiSe 2 , as

amended, stand part of the Bill. •
The motion was adopted. ,
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ThQ Honĉ ura^le Mr . E. M. COOK: I beg to move;
“ That to clause.3 of the Bill a new sub-clause be added, naxnely ;
‘ (3) The aiiendments made in the Indian Tariff Act, 1894, by this section  ̂BhaU 

have effect from the first day of March, 1923/*

This amendment is of a precautionary nature and in order to make it 
quite certain that the prcArision of the Provisional Collection of Taxes Act, 
1918, shall apply to this Bill.

The motion was adopted.
The H o n o u r a b l e  t h e  PRESIDENT : The question is that clause 8,

as amended, stand part of the Bill.
The motion was adopted.
The H o n o u r a ble  t h e  PRESn)EN T: The question is that clause ^

stand part of the Bill.
The motion was adopted.

The H o n o u r a b l e  t h e  PRESIDENT: The question i s  that c l a u s e  6  
stand part of the Bill. '

The motion was adopted.

The H o n o u r a b l e  t h e  PRESIDENT: The question is that clause 6 
stand part of the Bill. ‘

The motion was adopted.
The H o n o u r a b l e  t u e  PRESIDENT: The question is that Schedule I 

.stand part of the Bill.
The motion was adopted.
The H o n o u r a b l e  t h e  PRESIDENT: The question is that Schedule II  

stand part of the Bill.
The motion was adopted.
The H xin ourablb  t h e  PRESIDENT: The question is  that Schedule H I 

stand part of the Bill.
The motion was adopted.

The H o n o u r a b l e  t h e  PRESIDENT: The question is that the Preamble 
stand part of the Bill.

The motion was adopted.
The H o n o u r a ble  t h e  P^EtESipENT; Before I call upon the Honotirable 

Member to cnake the next motion which stands in his name, I should like 
to a«k the Honourable Members whether they would prefer that I should 
do €0 this evening, or whether the House should now adxoum, I will ask 
the Honourable Member in charge the question. _

The H o n o u r a ble  Mr. E. M. COOK: I should prefer to be guided by 
the wishes of the House, but I see no particular necessity for adjourning 
tfce debate now. ■ ,

The H o n o u r a ble  t h e  PB ESn)E N T: l i e  Honourable Mr. Cook'.



The H o n o u ra b le  M b. E. M . COOK: *1 beg to move;
"  That the Bill, as pasud by the Legislative Assembly and as aa^ended by the

€ouncil of Suite, be passed/’
. •

The H o n o u ra b le  th e  PRESIDENT: The question I s ;
“ That the Bill to fix the duty on p&lt manufactured ift, or imported by land into,

certain parts of British India, to vary the duty leviable on certain articles under the 
Indian Tariff Act, 1894, to fix maximum ra£es of postage under the Indian Post Office 
Act, 1898y to amend the 4ndian Paper Currency Act, 1923, and to fix rates of income- 
tax, as passed by the Legislative 'Assembly and amended by this House, be passed.**

The motion was adopted.
The Council then adjonmed till Eleven of the Clock, on Monday the

20th March. 1923.
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